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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCREDINGE OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACY, 1018,
(5 & 8 Goo. V, Ch. 81,)

Tas Qouncil met at the Council Chawber, Viceregal Lodge, Simla, on Monday,
the 9th September, 1918. ’

PRERENT :

His Excellercy Barow CHELMSFORD, P.C., G.M8.L, G.M.LRE, 6.0.M.G., G.C.B.K,
Viceroy and Governor General, presiding, and 55 Members of whom 47
were Additional Members.

OATH OF OFFICE.

- The following Additional Member made the prescribed oath or affirmation
of allegiange to the Orown :— .

The Hon’ble Mr. Robert Erskine Holland, C.I.E. i
QUESTIONS AND ANSWERS. e

The Hon'ble Rao Bahadur B. N. Sarma asked i

-+, * (a). Will Government be pleased to state the reasons which led to the Oslanes of

recent coinage in India of gold mohurs in preference to sovereigns ¢ - Eohurs.
(6) If such coinage ix to be for a temporary period, how long is it intended

to be in force ?

... {e): Has any arrangement been arrived at with Indian or foreign gold

mining campanies for the supply, of gold in connection with such coinage ?

The Hon'ble Sir William Meyer replied :i—

: .;‘(,é ,The reasons for the éoinage of gold mohurs were explained fully in

o Press Communiqué issued on 14th June last, 8 copy® of which is placed on
the table for the Hon’ble Member’s information. :

(8) As' mentioned in a Communiqué issued on. 24th August the coinage of
sovereigus, for  which that of gold. mohurs was anly a provisional substitute,

* ®Not iugladed in tixse Proceediogs.
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156 QUESTIONS AND ANSWERS.

[Sir William Meyer; Mr. Swrendra Nuth Banerjes ; [9rH SEPTRMBER, 1918.)
Sir William Vincent; M. V. J. Patel.]

was started at Bombay on the 16th August. The Government are unable to say
whether future circumstances may or may not require the further coinage and
issue of gold mohurs.

As regards clause (¢), the answer is in the negative. The coinage was made
from the large stock of gold bullion already in the bands of the Government of
India’

N The Hon'ble Mr. Surendra Nath Banerjea asked : —

The 1adian 2. « With reference tothefollowing statewent regarding the Arms Act
™ % made by His Excellency the Viceroy at the meeting of the Imperial Legislative
Council held on 6th September 1917, namely :—

‘ The question of the administration of the Arms Act is one which
requires considerable and detailed cxamination. We have had it
under examination now for some time, and we are still awaiting the
views of Liocal Goveruments on our proposals, but this much I
can say, that we, as the Government of India, will not accept any
solution of the question which continues to base exemption on
racial distinctions. ’

will Government be pleased to state—
(6) what progress has been made to give effect to these views of His
Excellency, and ] -
(%) the approximate time within which they will be given effect to and
the necessary modifications made in the regulations #”

The Hon'ble Sir William Vincent replied :—

“T will explain the present position of this case in the course of the debate
on the Resolution by the Hon’ble Mr. G. S. Khaparde that the Indian Arms Act
should be so modified as to bring it into line with the Bnglish law.”

The Hon'ble Mr. V. J. Patel asked :(—

Top s 3. “ Will Government be pleased to lay on the table the opinions of the Local
Governments as also all the correspondence that may have passed between the
Government of India on the one hand and the Local Governments or the Secre-
tary of 8tate on the other, regarding the proposed amendment of the Arms

Ve Agt? ; ,I’n an amending Bill on the subject likely to be introduced ? If g0,
+ when T

The Hon'ble Sir William Vincent replied :--

““The Hon'ble Member is referred to the reply which I have given to-day to
the Hon'ble Mr. Burendra Nath Banerjea’s question on the same subject.”

4. “Isit & fact that several newspspers and magazines have been of late
m‘ prohibited éntry into certain provinces, and, if s0o will Government be
ortais _ pleaged :—

and waw (0) to give the names of the provincial administrations which have -issued

Siete . such prohibitive notices; together with a list of newspapers-and magasines so
Previness. . prohibited, and the dates on which such orders were enforced ; ‘

(b) to give reasons for such orders of prohibition ; .

. (c) to state whether the printers and publishers of such prohibited news-

papers and magazines were previously called upon to state why such orders

should not be issued, or otherwise given an opportunity to explain themselves P
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[ @ru SkrimrseR, 1918.] [Sir William Fincent; Mr. V..J. Patel;
Maharaja Sir Manindre Chandre Nandi;
Sir 1; eorge Bayrnes.|

The Hon’ble Sir William Vineent replied :--

“ The information is heing collected and will be laid on the table when
complete.” '

The Hon'ble Mr. V. J. Patel asked :—
5. “ Will Government be pleased to state which, if any, of the High Courts R ceurse

have thrown open the Original Side to High Court Pleaders, and since when ?” Ssart =

Pleaders.
The Hon'ble Sir William Vincent replied :-

“It is only in the Madras High Court that vakils are permitted to appear
on the Original 8ide. The rule authorising their appearance was, it is believed,
in existence in 1866, and was probably made not later than 1863.”

The Hon’ble Maharaja Sir Manindra Chandra Nandi asked: —

6. ““ (o) Has the attention of Government been drawn to an editorial article Anpatst
4u the. ‘ Amrita Bazar Patrika’of 17th August, 1918, ou  Higher appoint-F;':;
" ments in the Post Offices,” commenting on the injustice of appointing a 84 ef¥ess
comparatively junior Superintendent of Post Offices in the second grade to act “‘mg:ﬂn
as an Assistant JDirector General, in suporsession of all Superintendents of the Direster
first grade and about twenty of the second grade, of whom as many as eleven
had previous experience of secretariat work ?

‘ (b) Will Government be pleased to state if no Indian officer could be found
qualified for the post in question among the Indian officors who are seniot
to the-gentleman who has been recently selected to fill it

‘The Hon'ble Sir George. Barnes replied :--
““(a) Theanswer to the first part of the Hon’ble Member's question is * Yes,'

() With regard to the general question of selection of officers for the
Directorate, I would refer the Hon’ble Member to the answer given to the
Hon'ble Mr. Rangaswamy Ayyangar on the 22nd March Inst. It 1s essential
that any officer appointed to be an Assistant Director General of the Post
Office should have Secretariat experience, and these acting appointments
are used asa means of testing an officer’s fitness. Superintendents of Post
Offices are Bxecutive Officers, and only some of them have had Secretariat
experience. When the acting vacanoy in the Directorate occurred, an Indian
was selected from among the Buperintendents to fill it on probation,” but
though a good Superintendent he was not successful as an Assistant Director
. General, and has since been given a further trial as an oﬂiciatin% Deputy Post-

master General in the same grade, namely Rs. 800. The next Buperintendent
" ‘then selected to fill the acting vacancy in the Directorate was, in the opinion
of the Director General, the most suitable man in the Department whose
services were available.

I can assure the Hon’ble Member that the only object is to choose the best
men for the Directorate, and would further point out to him that of the Super-
intendents said to be over five are already officiating in liigher appoint-
' mws of age and two are on fleld service.”

mente, nine are over
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The Hon'ble Sir Gangadhar Chitnavis asked: -

o 7. “(a) Are Government aware that oue-rupee paper noles are found very
inconvenient to handle hy people among whom they are most used ?

() Is it not the fact that representations have been made by several
people through newspapers and publicity Loards that it would be far more con-
venient if these paper notes be substituted by some sort of metallic note or &
nickel coin ? _

(c) Is it not the fact that complaints have been made by several correspond-
ents through newspapers regarding the difficulty experienced in many places
about exchange of these and some higher notes into money P

(d) Will Government be pleased to say if these difficulties bave heen con-
videred by them, and if anything can be done to remove them ?” .

‘The Hon'ble Sir William Meyer replied :—

“(a) The Government of India are aware that among the cultivating and
labouring classes, whose pocket accommodation is limited, one-rupee notes are
to some extent inconvenient to handle, though this inconvenience can be greatly
minimised if use be made of a simple note case, and Governmént are considering
the question of putting on to the market such a case at a low price.

‘A8 (), no such representations have been brought to the
notice of - the. Government of India. They have no intention of issuing =
metallic xupee coincd of some metal other than silver, or one of any lower
silver content than the present rupee.

As regurds parts (¢) and (d) of his question the Hon'ble Member is referred
to my reply. given to question No. 4, asked by the Hon’ble Bir Dinshaw
Wacha on tie 4th September. I presume . that when the Hon’ble Member’
refers, in part (c) of his question, to the exchange of notes into- money,’ he,
means ‘ coin,’ and does not mean to imply that currency notes are not money.”

-The Honble 8ir Gangadhar Chitnavis asked :—

Mosmedax 8.« (a) Do Government expect the assessment of income-tax under the pro-
' vieions of the new Income-tax Act to result in & large increase in the amounts
. realised 7
(8) ‘Do Government propose to consider the desirability of realising the
tax frop;n assessees, not in one lump sum but in two or three reasonable instal-
ments ¢ '

The Hon'ble Sir William Meyer replied :—

. 1% (a)' The Government donot expect a large inorease in the amounts realised
from inconte:tex as a result of the provisions of the Income-tax Act, 1818,
though ‘the’ improvements introduced by the Act in the machinery of assess-

“ment, and the rémov:l of previous ineqmﬁties in the burden of the tax on
individual sssessees should result in some additional revenue.

(8) The rules under the Income-tax Act framed by certain Local Govern-
ments provide for the payment of income-tax by instalments, and the Govern-
ment “of India would have no objection to the adoption of this procedure in the

proviaces in'which it does not exist. -It is, however, & . matter -for -the disore-
tion of the Iocal Governments, since the detailed administration of the Income-
tax Act rests with them.” C
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RAISED, IN INDIA.
[914 SePrEMRER, 1918.] . [Sir Wiliiem Meyer. ]

RFESOLUTION re FINANCIAL ASSISTANCE IN RES-
PECT OF THE COST OF THE MILITARY FORCES

RAISED, OR TO BE RAISED, IN INDIA.

The Hon'ble Sir William Meyer :—* My Lord, I rise. with your
Excellency’s permission, to move the following Resolution :—

 That this Council recognises that the prolongation of the war justifies Tudis’s taking a
larger share than she does a prosent in respeet of the cost of the military forces raised, or

to he raised, in this country.’

As the speech deals with very important matters involving many financial
statistics, I may unhappily have to exceed the usual time limit, and I hope
your Lordship will be pleased to grant me this concession. :

“ My Lord, the moving of Resolutions is ordinarily left to non-official Mem-
bers of this Council, but the circumstances which warrant the present one are so
important and special that we have adopted the abnormal course of having the
Resolution put forward by a Member of the Government, the Member specially
responsible for the finances of India. And thiscourse also justifies the abnormal
form—seeing that it contains no recommendation to the Governor General in
Council—in which your Excellency has specially permitted the Resolution to be
put. At thesame time, we have no desire to use our Government majority in
order to force this Resolution through the Council. We want to leave the decision
thereon to the non-official Members on behalf of the much larger.public in
India to whom we desire to appeal; and if the bulk of our non-official
colleagues should feel themselves unable to support the Resolution, which
as I shall presently explain, involves, in its ultimale application, the .imposi-

“tion of fresh taxes, the Resolution will be withdrawn, and on them will rest
the responsibility for withholding the further aid which we desiré to tender
to His Majesty’s Government at this crisis of the war.

“ do not think-that it can be said that the Resolution comes, in any Way, a8
a surprise to the Council and to the country. It has already been foreshadowed
in your Excellency’s speech at the commencement of this Session, and before that
in your speeches at the War Conference held in Delhi last April. I will, in the
firat instance, recall the following words from His Majesty the King-Emperor’s
gracious message to that Conference : — '

* The need of the Empire is India’s opportunity, and I am confident that under the sure
guidance of my Viccm%vher people will not fail in thoir endeavours. Recent events havo made
‘the struggle on the Western front anore bitter and more inténse. At the samo time the
posit.ion 10 the East is menaced by distarbancesin Asia instigated by the enemy. Itis of ever
lucreasing importance that the operations of our armies in Egypt, Palestine and Mesopotamia’
should be largely sustained from India. Ilook confidently to the deliberations of the Conference
to promote a gpirit of unity, & conoentration of purpose and activity, mq & cheerful acoeptance
of sactifices without which no high object, no lasting victory can be achieved.’

*Your Excellency again, in your openinispeech at the Conference referred
to the fact that ‘ the terrible revolution which has hurled Russia into anarchy has
opened another door for Germany through Southern Russia to the confines of

' Epastem Persia and Afghanistan,’and you indicated how from this vantage ground
she could threaten India. You went on to say that we must be ready to guard
our own possessions with the whole man-power and resources of India ready
behind us, ready also, a8 you likewise indicated, to defend India, if necessary,
beyond Indian soil. In this connection, the War Conference at Delhi conoerned
itself, through the sub-committees it appointed, mainly with the provision of

174LD : R
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THE COST OF THE MILITARY FORCES RAISED, OR TO BE
RAISED, IN INDIA.

[Sir William Meyer.) [911 SEPTEMBER, 1918.]

*nereased. man-power and the development of Indius material resources in
matters connected with the war. '

“ As regards mau-power, it is fairly well known, I {hink, that prior to the
war, the normal recruitment of combatants for the Indian Army was only about
15,000-men a year. In the year ending with May 1917, this had been raised to
121,000, and in the following year, that ending on 31st May 1918, to over
300,000, We did not, however, think that even that figure was- sufficient, and
during the present recruiting year, which commenced on lst June 1918, we have,
after considering the advice offered to us by the Man-power Sub-committee at
Delhi, fixed the quota of combatant recruitment which we liope to obtain from
India at about half a million men to be raised by voluatary endeavour. The
returns so far have been quite encouraging, and further stimuli are now afforded
by the sanction of His Majesty's Government to proposals submitted to them in
two directions which the Man-power Sub-committee had emphasised as desirable --
the larger grant of King's Commissions to Indians and a material improve-
ment in the emoluments of all ranks of the Indian Army, especially the sepoys.

“ But it is not enough in the present crisis for India to raise large numbers
of additional soldicrs, valuable as this assistauce is, if she leaves His Majesty’s
Government to bear the entire burden of paying for them. And it was perfectly
olear, therefore, to us of the Government of %ndia and;T think, after your
Excellency’s remarks at Delhi, to mauy other people besides, that the reoruit-
ment effort we were making, which was prominently before the Conference,
‘would have to be supplemented by further financial assistance. Your Bxcel-
lency, in opening the Delhi Conference said, in this connection :— '

‘How India can best render further financial assistance is a matter which must engago
our earnest attention. Later on, when the position is clearer than at present, we propose
to consider, in conjunction with the Legislative Council, for this is a matier essentially in
its sphere, how it will be feasible for India to increase the direct financial contribution
she has already made to His Msjat'l’s Government, or in what other way sha can assist
finandially. {f additional taxation should be necessary, we shall not shrink from proposing it,
and T am'sure that you will gladly bear it.’

'Andin olosing the Conference, you said :—

“Thero is one matter in which, I am sure, we shall receive support. In this Conference
we bave not dealt through a committee of the Conference with the large question of finance.
Now, I am very jealous of the position of the Imperial Legislative Council. The question of
finance is essontially one in which we bave to consult and carry with us the Membaers of our
Tmperial Legislative Council. We have endegvoured, through the informal Meeting which has
boen held by the Hon’ble the Finance Member, to do something towards enlightuning certain
Members with regard to our financial efforts, but T am of the decided opinion that the matter
“is one which can-only proporly bé discussed in our Imperial Legislative Council. In September
we shall be in & position, Ttmst and hope, to discuss matiers with the Imperial Legislative
Council. There can be no direction in which India or the Government of India can fail to
respond to the call from. Great Britain when that eull is made, whether it is for men, whether it
isg materials or whether it is for money. I feel confident that it will be ‘the wish of India
“that we should try and.ece what response we can adequately make in ‘that matter of finance,
which is essentially a matter for the Imperial Legislative &miu

“The question-of additional financial assistance was thus definitely mooted,
but it was held that constitutionally we should defer discussion of definite
plans in pursuance thereof till this Council assembled for its autumn Session.

_ « Finally, your Exocellency said in Iyour message to the people of India on
" the 4th August last—* I feel then that I have a right to-day to call, in the name
of our beloved King- r, for India’s fullest and most- ungrudgiﬁelp
through the final stages of the qu. 80 that when victory is achieved India's
name may stand in the world’s history linked for all time with the noble ideals
for  which the British 'Empire is to-day so desperately fighting—not an India
the giver of a doubting and half-hearted support, but an India who read -the
issues aright and gave,freely and generously. And as I remarked just now
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'fﬁyther-.frec and generous help implies not merely the raising of men, for which
His Majesty's Government will pay, but financial support also, to the measure
of India’s abilities,

“ Let me now turn to what India has already done financially in connection
with the war, apart from the generous help that has been given for spesific war
objects and war funds by the Indian Princes and private im%ividuals. At the out-
set of the war we decided to forego the olaim, which we wonld admittedly have
had under ordinary conditians, for the full cost of troops employed outside
India in connection with the various expeditionary forces, and we deeided, with
the full approval of the Legislative Council, that we ought to hear the normal
<ost of such troops. This offer was appreciatively accepted by His Majesty’s
Government, and was embodied, as the law requircd, in a Resolution passed Ky
both Houses of Parliament in November 1914, which I will cite in extenso as
it has an important bearing on the proposals I shall subsequently make.

‘ That His Mujosty having direoted military forces charged upon the revenues of India fo
be despatched out of Iudia for service in the war in which this country is engaged, this Iouse
<onsenta that the ordinary pay and other ordinary charges of any troops so despatched, or
that may be so despatched during the continuauce of the war, as well as the ordinary charges
of any vessels belonging to the Government of India that sy be employed in thesc expedi-
tions, which would have been charged upon the revenues of India if such troops. or vessels
had remained in that country or seas ndl;omt, shall continue to bo so chargeable, provided
that, if it shall be nevossary to replace the troops or vessels so withdrawn by otber vessols or
forces,s then the expense of raising, maintaining and providing such vessels and forces shall
be repaid out of any moneys which may be provided by Parliament for the purposes of the said
axpedition.’

‘ As I said in my speech introduoing the Financial Statement for 1917-18
(paragraph 40)—* So long as this Resolution is in force, His Majesty’s Government

_and we are equally bound by it, and we can neither increase nor decrease the
amount of financial assistance which we render in accordance with its terms.’

“ Under the strict application of the terms of the Resolution, India’s con-
tribution-—in respect of (a) the cost of tiie military forces despalched out
of thi- country, (6) the vessels placed at the disposal of the Admiralty, ,(03 the
difference between the normal cost to India of the trooping service and the
smaller amount that ie payable in present circumstances—will ambunt,
roughly, to about £23 million to the end of 1917-18 and £80 million to the end
of‘&e current year. £

" “ We havealso to take into account the fact that, in order to be prepared for
eventualities on our own frontiers, we have had to expand our military budget
+" very considerably in connection with re-armament and military supplies generally,
the development of road communication and so forth ; as also by the cost of certain
* additional units which were required to meet eventualities in India and not the

actual or potential demands of the expeditionary forces, and by outlay on port and
coast defences. We alsp, of course, pay the actual cost of military operations on
our frontiers. The result has been that, as I explained to the Council in con-
nection with the Financial Statement of the current year, whereas our normal net
_military expenditure before the war was £20 million, the Budget provision now
- stands at £29 million, with the probability that this will be somewhat exceeded in
respect of the current year’s actuals. But taking the Budget figure, we shall,
up to the end of the current year, have m owing to the war, about £264 million
more under military charges in India we shonld have done otherwise. We
have likewise, in connection with the war, had to bear a share of expenditure in

Persia which is clagsed a8 * Political,’ as also chugee similarl{ classed in respect
of militia on the North-West Frontier, which may be put collectively at £2
million up to:81st March 1919, taking the Budget estimates for the current

. ’m,
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T have explained on previous occasions how it was that financial circum-
stances in India precluded us from doing more at the outset in the way of pecuniury
assistance to His Majesty’s Government, apart from the demands on our own purse
than the foregoing of the normal charges in respect of our troops employed
abroad. But in 1917 the position justified usin going much beyond this; and
with the general assent of this Council, we offered Ilis Majesty’s Government a
Jump sura of £100 million as a special war contribution by India. This contri-
bution was in the shape of a capital sum, involving an additional recurring
contribution on Indian revenucs of £6 million which, besides paying the interest
charges, provided for a sinking fund calculated on present data to extinguish
the debt in about 30 years.

“ We raised in India about £8% million of the £100 million required by last
gear's war loan, and taking a cautious estimate, I thought that we might count
on getting £20 million more in respect of the war loan of the current year. The
balance not thus provided for was to be met by our taking over an equivalent
portion of the Home War Debt. I may say here that the results of this year's
war loan have already exceeded the £20 million put forward in the Budget,
though not by any means to the extent that I had hoped might be the case. So
far as our figures at present go, we have as yetlobtained a sum of over £26 million,
and I hope this may yet be considerably exceeded’ ere the main seotion of the
loan closes.

“The offer of the lump sum contribution of £100 million made was grate-
fully accepted by His Majesty's Government. 'We met the additional lisbilities
which it imposed upon us ésartly by fresh taxation imposed in the vear 1017-18,
and partly from the proceeds of our existing revenues which had been swelled
by taxation in the year previous. Taking the Budget figures for the current
year, as I explained in my speech introducing the Financial Statement for that
year (paragraph 125), the war charges of 1918-19, including the burden of the
£100 million contribution, which is shown separately under ‘ interests,'and
outlay under * Political * with reference to special expenditure in Persia and
the cost of militia employed on the North-West Frontier, exceed the figures of
1913-14 by £16 million, of which £9} million has been met by taxation, while
the balance ha- been found from other expansion of revenue. .

“I may add, too, that, as explained in my speech on the current Financial
Statement (paragraphs 84 and 85), we have also in effect lent & sum amounting
to £83 million to His Majesty’s Government by investments from the Paper
Currency and Gold Standard Reserves, and through the special reserve for future
capita.}l' requirements which we established in connection with the transactions
of 1917-18. .

~ “When we framed the qurrent year’s Budget, it was felt—and our views
on this point were endorsed at Home—that it was not expedient at_that time
for India to add to her taxation with reference to further war contribution,
and we felt that the currency difficulties with which we were confronted could
be best met in this country by a .generous response to the new war loan, which
would be primarily at our disposal although it would eventually be credited
to His Majesty’s (tovernment.

“Bubsequently, however, the war situation changed materially for the
worse owing tothe sequel@ of the Treaty: of {Brest-Litovsk, which enabled the
Germans, not merely to transfer to their Western frontthe .troops they had
,previously to' maintain on the Eastern, but, by breaking up Russia into
.fmgmznts and controlling large areas of these by armed force, to threaten
an " advance ' which might eventually lead them to the borders. of. India.
Towards the end of March and subsequently, Germany was able, by re-con-
stitution of her troops following on the Russian situation, to start most
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serious and menacing attacks on the Allies’ French front, which isand must re-
main the main theatre of war, and in these attacks she attained material successes.
The resull was a double menuce—to the British Empire and to the Allies generally
by reason of the situation in France; to India specially by reason of the sltered
gituation in Central Asia; and I need hardly remind the Council that, apart frem
thislatter situation, anything which broke the force of the British Empire in

France would necessarily re-act on India, and open the way to Germany for what
Mr. Montagu, in a recent speech, desoribed as her policy of subjugation, domina-

tion, spoliation, and theft. This was the atmosphere in which we met at the

War Conference in Delhi, while at the same time India was faced, owing to

shortage of silver, which was not in any way our fault, with the possibilities of

& gravo finanois) orisis. We therefore felt, as your Excellency said, that we should

have to ask the Council to supplement the increased recruitment now in operation

by further financial sacrifices, which we can more readily make now that the

financial crisis has happily abated owingto the generous suppliesof silver we -
have obtained from the United States. And let no one think that the fact that

victory has recently and happily shone upon the arms of the Allies in the

‘West calls for a reconsideration of the assistauce India should offer. We rejoice

in these victories, and regard them as a %cod'omcn for the future. Bul the fact
remains that in all hwnau probability the war will last for a long time yet—if
we are to conclude it, as we all wish, by a peace that shall secure tranquillity to
the world including India, and shall not be & mere prelude to a further Arma-
geddon. We have to remember, as Mr. Lloyd-George:said in & rocent speech,
that the military caste are still predominant in Germany—and that a satisfac-
tory peace is unprocurable so long as they remain so. We must remember, too,
the vigour and staying-power which Germany, under the dictation of that caste,
has shown on previous occasions when the odds seemed heavy against her, as
for instance in the early part of 1917. '

“ It will be geen, however, from what I shall say presently that, if this
Resolution be accepted, the financial assistance which will be offered in con-
nection therewith will be proportioned to the duration of the’ war, so that if,
contrary to expectation, peace should come speedily India will have to pay less
than would be the case if the war should still last -for long. I also wish the
Council to understand that, as we have already represcnted to His Majesty’s
Government, the contribution proposed from India, which is largely to assist in
keeping war oft her borders, must be liable to reconsideration if, by unhappy
chance, we should have to fight on our own frontiers and to incur large expendi-
ture in that conuection. I may say, however, that in that event additional tax-
ation would be still more necessary than in the present- hypothesis of  India’s
londing further help to the Empire to win the war outside her own borders. It
should also be understood that the contribution woild similarly require reconsi-,
deration if we were faced \v_ith'§ra,ve financial burdens in other respects, as for
instance by & worse agricultural situation than that which we have at present
to look to, or if, though I trust this is unlikely, we should he attacked by

- another grave currency crisis.

“T now turn to the ways in which we proposeto apply the Resolution I
am speaking to. We do not desire to make any fresh lump contribution
guch as was thought appropriate in1917. We propose that the help India is-
to give-should be earmarked for specific war itéms in regard to which she is.
deeply ‘concerned, and that our further contributions should thereforé be in the:
shape of taking over current charges in respeot of thess matters, so that ﬂie
burden which: would fall -upon ‘us, and the relief afforded to His Majesty’s:
Government will be afttomatically regulated by the length of the war.

“The most important proposal we have to make - under this method, and s
a practical outcome of the Resolution, is that we should now take 8 much larger
174LD : . : 3
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share in respect of thé normal charges of troops in India than was assigned to
us by the Parlinmentary Resolutions of November 1914, The ordinary peace
strength of the Indian portion of the  Army in India may be taken roughly
at 160,000 men, und iu respect of these the Parliamentary Resolutions place
the normal cost upon us even though the men may be employed with Expedi-
tionary Forces outside India, in which case however the additional charges
consequent on such employment fall on His Majesty’s Government.

“ To give effect to the scttlement, estimates have been worked out, and
approved by his Majesty’s Government, showing in respect of edch type of
comhatant unit, as well as of the various classes of anxiliary services, that is
Supply and Transport, Medical (including Army Bearer Corps and Army Hos-
pital Corps) and Veterinary, the ‘normal cost’ which would have fallen on
Indian revenues if no expeditionary forces had heen sent out of India. This
¢ northal cost’ includes all pay charges, food charges and cost of maintenance of
clothing, equipment, stores and animals. When a combatant unit is sent from
India to a theatre of war, all its expenditure from the date of leaving India
is met' by His Majesty’s Government; but Indian revenues pay a contribution
equal to the * normal cost’, as above calculated. A simjlar arrangement is follow-
ed as regards auxiliary services.

“I may mention that the initial cost of equipment, stores and animals which
are required in connection with the additional troops which we are raising in
India 18 debited in the accounts to a suspense head. At the end of the war, if
we find that we require a portion of thesc additional stores, etc., to meet our
ordinary retauiremcnts in the next few years, the cost will be met from Indian
revenues. The value of all surplus stores, animals, etc., will be charged to His
Majesty's Government, at whose disposal they will then be placed.

“To replace the combatant units and the members of the auxiliary services
that have been sent for service in various theatres of war, a number of additional
units have been raised in India, and the auxiliary services also have been expand-
ed. . The cost of these units, and of the addition:{ officers and men of the auxiliary
services, is chargeable to His Majesty’s Goverament. Further, to supply drafts
to, and to meet the requirements of, the Indian Expeditionary Forces, (e.g, in
the shape of additional units) the strength of the units in India has been largely
increased and additional units have been raised, while the auxiliary services
have been further ded. The cost of these expansions and additional units
is alsp debitable to His Majesty’s Government. To put it shortly, our liability

" is limited to the normal cost of 160,000 men, and to the additional expenses
caused by military.pperations on our own frontiers and measures taken for the

. safeguarding of db“’;-ﬁontiers and of our ports. )

f. ~ “But, as I hg#d already indicated, in cases where it has been necessary . to
‘raisé additional ¢onfbatant units, or to creste additional appointments in: the -
auxiliary services, to meet requirements ¢n ‘India which have proved to be in
'excess’ of our pre-war complement, and not to meet the actusl or potential de-
mands of the Indian Expeditionary Forces, the cost of such additional units, etc.,
bas been charged wholly to Indian revenues.

_“’While the general formula which governs our method of making a contribu-
tion to His Majesty’s Government, in pursuance of the Parliamentary Resolutions,

s superficially simple, ite working out has involved much labour. ~Accordingly,
whatéver further contribution we may decide to make, it is essential that we

* aliould adhere to our present method of determining the incidence of cost between
ourselves and His Majesty’s Government and merely alter certain factors to

. their advantage.] That method has, after the most careful examination at ‘the
‘India Office and the War Qﬂice, been accepted in toto by the Home Government,
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.and it would be productive of much labour and correspondence to suggeat -any
.change therein al the present stage.

“I have mentioned that the normal stramgth of the Indian Army before the
war was shout 160,000, roughly equivalent to 11 divisions, namely, 9 in India
proper, 1 in Burma, and 3 Independent brigades on the North-West Frontier.
On the 1st April 1915, the number of Indian troops, both in India and overseas,
was about 490,000, or an increase of some 330,000, Of these, about 230,000
represent recruits under training and men at depdts who are required to main-
‘tain at their proper strength the units in the field and to reﬁaoe wastage ‘in
India. The remaining 100,000 may be taken as representing fresh formations
equivalent in all to 7 infantry divisions, though all the troops were not actually

raised on a divisional basis. X

‘““We ave also, as I have already explained, expanding our recruitraeht
.during the year commencing with the 1st June last to obtai, if possible, about
500,000 additional combatants, and out of these we shall, hesides supplying
wastage in India #nd the field, raise a number of additional Indian Infantry
-divisions.

“ Before setting out our views as to the extent to which we might offer to
bear the normnal cost charges of additional Indian troops, at present debitable to
His Majesty’s Government, I will refer briefly to an alternative idea that India
.should bear the full cost of the Expeditionary Forces overseas. I have already
.explained to what extent Indian revenucs bear the normal cost charges of the
Indian Army, and shown that His Majesty’s Government Liear in any .case all
-extraordimary charges, such as batta, ggecia.l field allowances, ctc., of troops scrv-
ing overseas. We are not in favour of the idea that we should take over the
whele burden of the Indian Expeditionary Forces overseas, hecause— .

(1) The cost of these forcés, especially those in Mesopotamia, includes
expenditure of & giasi-civil character, arising out of the necessity
for developing the country, e. g., expenditwre on railways, river
transport, wharves, docks, agricultural development, semi-{ﬁrmm
nent buildings, etc. It would be inequitahle to saddle Indian
revenues with expenditure of this nature.

(2) This would necessitate constant re-adjustment of accounts and Budget
forecasts with reference to fluctuations in the strength of the foroes

overseas,

‘“ Reverting now to the question of offering to pay for an additional
number of Indian troops, a possible course would be to take over, with effect
from 1st April 1018, the entire normal cost charges of all addilional Indian
troops ‘for whatever purposes raised, s.c., all troops that had been raised
by the 1st April 1918 and may hereafter he raised, in excess of the nor-
mal - peace strength of 160,000 men. There are, however, objections to this
course, in that it would lay on India, which has already made a lump
contribution of £100 million towards the war, further and indefinite liabi-
lities, which would involve commitments that we could not ask the people
of India to assume. We feel that the statesmanlike course is to assume

=~ definite liabilities and apply ourselves to financing these,

K (3 is clear, therefore, that, in deciding the extent to which we .can affer
further, financial assistence to His Majesty’s Government, we must {ake a
X :
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definite and at the same time large nwmnber of troops of whose normal cost
charges we are prepared to rclieve them.

“1 bave already snid that though we are at present bearing the normal cost
of about 160,000 men only, the number of Indian troops in this country and in
the field amounted on 1st April last to 490,000, aud this number will be materi-
ally added. to by the increased recruitment quotas introduced last June. - We
propore, therefore, to take over as from 1st April Jast the normal cost, ealcu-

. Iated on a divisional basis of 200,000 additional men, raising what may be called
oux; normal-cost Army to 360,000 men. And from 1st April 1919, having
regard to fhe additional vecruitment now going on, and to the consequent growth.
in $he strength of the Army, we proposeto take over the normal cost, again
calculated on a divisional basis, of 100,000 men more.

“ In roughly estimating the eventual cost-of this proposal, it is of course
necessary to make an arbitrary assumption regarding the probable duration of
the war. The assumption I make for this purpose is that the war will continue
until the 31st March 1920, and that the ycar 1920-21 will be a year of gradual
demobiligation, It is obvious that it will take a considerable period after the
close of hostilities to disband additional troops and to reduce the strength of the
army to its pre-war figure.

“It will, of course, be understood that in making this assumption | am not,
infany way, posing as & military prophet. 1 earnestly hope that the war may be
over before the date here assigned to it, but in making calculations which affect
the Indian taxpayer, we must necessarily avoid optimistic assumptions.

“ Paking figures on this basis, in the year 1918-19, we shall have to meet
an additional expenditure of about £8'5 million in respect of 200,000 men whose
cost we propose to take over from 1st April.

“ In 1918-20, on the assumption above made thatthe war is still continu-
ing throughout that year, the additional costin respect of normal charges qud
the 300,000 men above mentioned— 200,000 whom we take over from the 1st
April last and 100,000 more whom we propose to take over from the 1st April
1919—is estimated at £13'5 million, and in 1920-21, the year of assumed demo-
bilization, at £6'8 million.

> “I now turn to a subsidiary proposal. The Council is sware that His Majesty’s
Government have sanctioned our recent proposals for addition to the emoluments
of Indian troops, and the ocost of these has been included in the estimates
sbove given. It operates more largely in 1919:20 than in the current year
when it started its egeect on 1st June ; hence the figure above cited for 300,000
men in 1018-20 is somewhat larger proportionately than the cstimate for 200,000
men made in the curremt year, We have, however, to take into account the
incidence of this exjra charge in respect of the 160,000 men whose normal
cost wealready besy, and it has been ruled that as the addition to emoluments
waq made as & war.measure in order to stimulate additional recruitment, the
cogt - must, under the - Parliamentary Resolutions of 1814, fall upon His.
Majesty’s Government. 'We. desire, however, to relieve them .of this charge,
which would entaif on us an extra outlay of £900,000, namely, £200,000 in the-
current year, £500,000 in 1918-20, when the increased emoluments will be in:
operation for a.full year, and £200,000 in 1920-21, the year of assumed de--
mobilization.

“The next proposal I have ‘to put forward relates to non-effective charges.
" The position wit£ regard to these ip, briefly stated, as follows. Under the Paﬁ;-
mentary Resolutions above cited; the net cost of all extraordinary ons (i.e.,.
wound, injury and family pensions) relating to Indian troops and British cfficers-
P . ’ N X . ‘
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of the Tndian Army which may result from the war, is debitable to I8
Majesty’s Government. By net cost is meant that His Msjesty’s Government
will be credited, at the expeuse of Indian revehues, with the cost, calculated
on an actuarial basis, of the ordinary service pensions which Iudian revenues
would have had to bear had the men in question completed their service for
.ordinary pension. The exact method of calculating the smount to be credited
to His Majesty's Government has, however, not yet been decided.

“ With regard to British troops belonging to the Indian establishment, the
position is that Indian revenues have no liability for the ¢ extraordinary ’ pen-
gionary charges arising out of the war. They have to pay to His Majesty's
Government the service share of ordinary pensionsin respect of the normal
British garrison of India. I may explain thatthe ¢service share ' of a pen-
sionary charge means the share debitable in the case of the ordinary pension of
a long-service British soldier to Indian revenues. This share bears the same
]')w&r_tion to the full pension as the soldier's period of service in India bears
fo his total army service. b

«*'We consider that, in present oircumstances, we might offer to bear the extra-
ordinary pension charges on account of Indian troops and followers, and British
officers of the Indian Army ; and the * service share * of similar charges relating
to British trpops, including both those who belonged to the Indian establishment
at the outbreak of the war and those who have at some prévious time served in
India. . The total eventual amount of these non-effective charges is at present
roughly estimated at £11} million. The expenditure would be spread over a
torm of years, and would not p:*bably exceed £500,000 in the current year and
& like amount next. d

“ A further proposal we have to make is this. At present, unde‘r the jncidence
situation eet up by the Parliamentary Resolutions of 1814, all ' expenditure on
temporary -lines for the accommodation of the edditional Indian troops whom we
have raised and are raising is debitable to His Majesty’s Government, to whom
will be credited after the war any sums which may be realised by the sale of
material. (This awount,. however, is likely to be so small ps to -be practieall
negligible.) We now propose that we should take over all -expenditure :wh‘iéﬂ
bas beon incurred from -1st April 1917 and which may hereafter be incurred
on the provision of temporary accommodation for additional Indian. troops.
I estimate the cost roughly at £3 million, all of which could practically be
adjusted during the current financial year. '

“ Lastly, wethink that we might suitably offer to relieve His Majesty’s
Goveroment, with effect from the st of April last, of the relatively small cost
of t:.c Buropean section of the Indian Defence Force which is, at present, debit-
able to them and which amounts to about £200,000 s year. ‘ '

¢ It will be coiwenie%‘:t here to summarise the financial aspects"of the
various. proposals I have now explained as regards the additiongl outlay .on
Indiau revenues. : ' ~

*In 1918-19, we shall have to defray £500,000 additional for pension '
£9,000,000 in connection with our liabxylities for & larger normalminc:;r g:s!i
may e called, including the increased emoluments sanctioned for Indian trc’mpé;
£8 million in respect of Tndian troops lines, and £200,000 in respect. of
the European section of the Indian }ll)efence'Fo'rt:e; working to 8 total of -
£ 157 million. ' o

“after this year the charge in respect of Indian troops lines will disappear
save as a practically negligible item, but in.1919-20, assuming this to be »
1180 ’ 4
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a full year of war, the continuance of the remaining charges on a somewhaf
Jarger scale, and the addition {o these in respect of the further 100,000 mwen
whose additional cost we should be taking over, may be put at £14°7 million.
Consequently, our total figures are—for thé current year £12:7 million,
for 1919-20 £14'7 million and for 1920-21, allowing for the results of gradual
demobilization, £7-7 million, makiug a total of about £351 million. Adding
to this £10 million further liabilities iu respect of additional pension charges
we work up, roughly, to a grand total of £45 million.

It will of course be realised that these estimates are necessarily rough,
since some of the factors are still indeterminate. One greate advantage of
our proposals is, however, that if the war comes to an end sooner than I have
assumed, the burden falling upon Indian revenues will be proportionately
diminished, but at the same time the necessity for giving further assistance to
His Majesty’s Government will also decrease. ff, on the other hand, the
war . lasts longer than anticipated, India’s contribution will be proportionately
increased, but er hypothesi the need for rendering assistance will also be greater.

“ As regards the financing of these contributions, I think, having regard
to the quotations 1 have made previpusly from your Excellency’s speeches, to
various references I have seen in the newspapers, and to the Bill I mtroduced &
few days ago allowing a provisional aud temporary levy of enhanced customs and
excise duties prior to the law enforcing them coming into actual effect—though
this measuro was really intended to help procedure on some future occasion on
which we might bave to raise the duties in question—that there has been expect-
ation that-we should propose additional taxation this Session. That indeed was
the ides which we had ourselves formed. But on further consideration and
discussion of the matter with the Secretary of State, we have come to the
conclusion that' additional taxation will not be required this year. The reasons
for this are twofold :—

Firsl.—~We have come to the conclusion that we can meet the £12§ million
which Ihaveindicated as the approximate charge this year of the programme of
contributions outlined, frombur existing ‘resources, having regard to the fact
that, notwithstanding the poor agricultural situation in some parts of India and
the probability that our military charges will be somewbat in excess of the Budget
provision, our actual surplus is likely to be much larger than the £24 million which
we took in the Budget. This is due in the main to large receipts from the gain
by Bxchange we are making on the present exchange rates (and it will be re-
membered %:nt the normal exchange basis has been raised to 1s. 6d. since April)
which were excluded from our Bué)get caloulations for the reasons stawg
paragraph 58 of my speech introducing the current year's Financial Statement.
Briefly, the reason given was that we did not wish to yamble on the uncertain.
ties of exchange. :

Second.—We desire that any additional taxation we may have to impose
should he adjusted so as tofall largely on the well-to-do, and especially upon
those who have made large profits from circumstances arising out of the war.

in

“A substantial excess profits tax, in respeot of which we should be following the
exan.ple of Great Britain and other parts of the Empire, stood in the forefront of
our programme. - But on further consideration we thought, having regard to the
.administrative difficulties involved in fixing a fair basis for a tax of this character,
and in applying it adequately with the scanty machinery at our disposal—as
likewise to the desirability of giving the interests affected due opportunity for
considering our proposals and putting forward any legitimate oriticisms they
“might have to offer—that it would be very undesirable to rush through this
Session a taxation programmie, the principal portion of which would be an
excess profit tax. .
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“ We propose, therefore, as 1 have said, to finance the burden which will fall
on us this year without resort to fresh taxation, and I may say that in holling
this view we are in absolute accord with His Majesty’s Government, who consider
‘that it.would be much more satisfactory to bring our additional taxation pro-
posals forward next year asa part of the Budget programmne. We shall,
however, publish a draft Bill embodying our excess profits proposals well in
advance of the Delhi Session in order to afford the information and opportunity
for criticism which I have already mentioned as desirable. How far this ‘tax
may require to be supplemented by other methods of raising revenue, and what
these shall be, is a question which will have to be considered and discussed
in connection with the Budget. I think it will be evident on consideration that
we can not commit ourselves now. We must follow the usual course of
seeing what the position at the time of the Budget is, what expendituro we
shall have to bear, how far that expenditure can be met from the expansion
of our existing sources of revenue, and from what I may call wind-falls such
-8 the gainby exchange. But I will repeat now; what I have already said, that
.we depart from the normal policy of silence in respect of the Budget by
.stating that an excess profits tax will stand in the forefront of our programme.
I will add another pledge. I will say now that the Council may rest assured
that any such proposals will be framed, so as to  avoid placing undue burdens

apon the poorer classes.

* “Tt will of coursebe understood that the carrying out of this programme of -
further financial assistance in connection with the war will involve modification
of the Parliamentary Resolutions which at present govern the incidence of war
.charges as between England and India; and it will be necessary for His Majesty’s
Government to take steps to[ that end.

. “1 should like to say a few words more about our contemplated excess
rofits tax. 'We considered the desirability of imposing such a tax in connect-
ion with the increased taxation of 1917-18, but rejected it in favour of &
super-tax for the reasons stated in paragraph 61 of my speech introducing

the Financial Statement for that year. I then said :—
¢ Another method which would primd facée be i:fpropriuw to presont conditions is’ the

levying of a large excoss profits tax on industrial and commeroial profits which have boen
aﬂ:in‘f enhanced by reason of the war. On full consideration, however, wo have docided

-th tln’s would not be advisable, In the first placo, as we kuow from the experience obtained
in England, the fixing of what are normal profits and what consequently may be oconsidered
excess gains, which must vary with reference to particular trades and cven in respoct of the
circumstances of individual firms or companies, ia & very difficult matter ; and it has only been
found possible to apply it with a fair amount of equity at home—though evon there there has
been much trouble and criticism in particular cuses—Dby reason of the very cfficient and elaborate
‘income-tax machinery already existing and by the appointment of special expget boards of
reference to deal with dinputsbfe cases. Iun India, we both the olaborate ddministrative
_machinery and the matenal for impartial and authoritative boards. Seccondly, an excess profits
-fax is obviously only a temporary measure, which cannot be continued when the war is over,
“yhereas what weneed is a more permanent source of revenue.’

“But the present conditions are different. We are not proposing permanent
taxation, but what may be called a special temporary war levy, and primé facie,
as I said in 1917, it is most desirable that the additional funds we need in connec-
tion with the prosecution of the war should be largely provided by those who
have made special profits under war conditions.

“As regards the dificulties of adequate assessment, though these are still very
considerable, they are not so great as they were in 1917, since we have lately
-inoreased the efficiency of our income-tax machinery, through which the excess
profits tax will be worked, and added to the establishments. We think, therefore,

- after confidential congultation with Local Governments, that we ought to e able
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to tackle an excess profits tax satisfactorily, provided we leave out individuals
and concerns whoso profits have been less than a given amount, which will
receive further consideration, and oancehtraf(e ourselves on thoso who have made
larger profits than this. The general method we propose to apply in respect of
this latter category is to make a liberal allowance for normal ‘expectation of
profits and to obtain non-official assistance, where possible, in dealing with
difficult cases. It will be necessary, as in the case of the super-tax, to make
matters more simple by levying the taxation for next year on the profits of this,

- and so.on ; and that is a further reason for the course we have determined on

of publishing the Bill well in advance. Further information as to methods
Will be found in that Bill, but I may say now that our present ides, though
I must not be deemed to commit the Government to this absolutely, is that the
excess profits tax should be levied at (say) 60 per cent of the asseseable profits:
after making the allowance already mentioned for normal expectations. _

“ Now, my Lord, I need not detain the Council much longer. The fate of
the Resolution which I move rests with the non-official Members, for though
officials may take part in the discussion, we propose to instruct them not to
vote. Wo have also thought it right that having regard to the necessarily

neral terms of the Resolution, Ishould, on behalf of the Government, explaiu
ﬁzw if it is carried, we propose to apply it so that there should be no idea that
we x;.re asking the Council for a' blank cheque. In this connection I may em-
hasise the fact that the disbursements to which these proposals spply are
Kcin", or will be, made in any case, and that they fall primarily on Indian
fnnd; though in present incidence conditions the Home Government would
repay the cost t the Becretary of State in London. I have already explained
to the Council more than once, in connection with finanecial arrangements, how
this state of things, which the war has conditioned, often puts a great strain on
us in India from the ways and means point of view, while the Secretary of
State has large balances. e upshot of the present proposals will he not an
increase of outlay in India, but the foregoing of a portion of the amounts recover--
able from the Home Government on the ground that such expenditure is so
em haﬁcally in the direct interests of India that India ought to pay finally as
well as provisionally. The scheme will not therefore add to our ways and
means difficulties in this country, though it will reduce the Becretary of Btate ’s
redundant balances. I may add, too, that the outlay Ly the individual recipi-
ents will be almost entirely in India, for even in the case of Indian soldiers
fighting and paid abroad, whose normal pay charges we bear, they make con-
bﬁiﬂmble family remittances to this country. Ihave also gxplmned that though
we do not consider increased taxation called for this yenr, it is proposed toapply
it next in ohnection with the Budget arrangements, and that in the forefront
of such taxation will be & substantial excess px:nﬁta' tax. Bt.xt—and this is
fully understood by His Majesty’s Government—if this Resolution /should fail
to pass, the proposals for an additional war oontpl.n'mon and .for" future addi-
tional taxation will -lapse also. The responsibility for rq}ectmg the course
which, after full consideration, we have proposed, will then fall on the non-
official Members of this Council. But we do not believe that our Hon’ble
friends will take such s course. Weare confident that they will rise to
the situation ; that they will feel that the prolongation of the war and the
effects this may have on India justify further asssistance; that they will also
feel that when India is legitimately claiming larger political freedom and a

' hi ial status, she must likewise be prepared to assume a lar_ger shgre
' :g;gtlﬁ?b{%f:':r: ired by the safety and interests of the Bmpire, with which

her own safety and welfare ate so closely intertwined.” | .
 The Hon'ble Rao Bahadur'B. N. ‘Sarma :—* My Lord,
we hal;??istened with keen and absorbing interest to the clear explanation which:
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the Hon’hle the Finance Member has givenus of the present situation and what
it is likely to he under the proposals which he would carry out if the Resolution
should be carried. The principle of the Resolution T, in moving my amendment,
doaccept in a modified form, and T shall proceed to show why T think that it is
absolutely necepsary, in the interests of India, that our contribution to the
United Kingdom should be limited in the manner I have suggested. The
amendment which I have the honour to move runs as follows. At the end of
the Resolution moved by the Hon’ble 8ir William Meyer, the following words

should be added :—
* I'rovided that no further taxation is impused, except in respect, of excess profits derived
during the war. '

‘“ My Lord, we have listened to the impassioned appeal which was made
by the Hon'ble the Finance Minister at the conclusion of his remarks, and not.
unmoved. But, at the same, time we realise the immense responsibility resting
upon us in defending the financesand the economic prosperity of the Indian
people. There are one or two considerations which are generally brought into
this question which I feel are not altogether pertinent or relevant, but inasmuch

* a8 they generally influence the final consideration I am forced to allude to them.
One consideration which is generally appealed toand which was partly referred
to in the final remarks of the Hon’ble Member was that, if India wishes to be
treated as o partoer in the Empire, she would have to assume higher responsi-
bilities than might otherwise be nceded. I niay state, my Lord, that we are
not proceeding, in substance, op a consideration of the grounds based upon the
partnership theory in finally defermining our attitude with reference to this
Resolution. What our’ liabilities would have to be in respect of this war,
treating India exactly asa partnerin the Empire, is a question with which we
are nct concerned at the present moment. Ours is a partnership of a peculiar
complexion. We are divided into houses which, on the present theory, would
have to be defended by their respective inhabitants. The inhabitants of
one house have no right to set foot in the house of another, and the rights of
citizenship which have to he equal in respect of all essential mntterq on the
partnership thecry have not heen accepted by any, and consequently it is not
necessary for me to pursue that subject at the present moment.

“ Another question which is generally brought into this matter is the .
analogy of the policy which has been pursued by the eelf-governing Dominions.
It has been stated in the Press and outside that the self-governing Dominions
have been undergoing various sacrifices in the defence of the Empire, and that,
when compared with the self-governing Dominions, India’s share has not been
proportionate. My Lord, this is a very large question and it cannot be :gone
into here; but it would not be impertinent to say that the self-governing
Dominions have vast potential resources at their command, that a very small
“population is in possession of vast areas which they can develop and which they
'p'ropose to develop unaided, and by themselves, and §lmt it is in the defence .of
‘those .interests that they are undergoing these sacnﬁces. It may s'lso be said,
“my Lord, that, relatively, the populations are very rich. Wha.t. with greater

“Yelevancy may be said is also this. They are in command' of thex_r armies to a
- very large extent and have got the financial control to adjust their resources to
"their needs. There being, therefore, a vast difference bef.ween the position .of
the self-governing Dominions and India, I d.o not think any one can Just.xfy
“the relative contribution of India on the basis of. w!mt the self- verning
"Pominions have been doing. A stronger argument, indirectly alluded to in the
speech of the Hon'ble the Finance Member, was that in practice and in substance
't}x)z:e 500,000 troops which are to be raised in future may be looked upon as
being raised really for the defence of India, and, - consequently, though: not
technically, vet in fairness, India ought to bear the cost of those troops. The
. Resolution”'does not- rest upon any such legal foundation. It assumes thsat on

174LD )
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the present theory and under present conditions, the United Kingdom has to
bear that cost. We are asked only to make a contribution and, consequently,
having regard to the remote connection of India with the particular circum-
stances which led to the war, whether it cannot be fairly argued on behalf of
India that Indis may demur to undertaking that financial responsibility, is a
uestion which does not directly concern'us at the present moment, and, there-
ore, that may also be dismissed. The contribution 1s asked for particularly on
one ground, namely, that India is a part of the Empire, that her interests are
vitally connected with those of the Empire, and that it is but fair, therefore,
that, when the Empire undertakes a particular task, India should, tothe best
of her ability, contribute to the successful fulfilment of that task. No one
can take exception to that principle, and we shall have to consider whether
on that principle India has done enongh, whether India isin a position to
do more, and whether India can be found fault with if she is, owing to her
peculiarly unfortunate financial and oconomic position unable to do more.
The question resolves itself purely and simply into one of ability. But 1
bave not ¢hosen to rest my amendment on the question of ability. If T
were to rest it purely and solely upon the question of ability, I would have
had emphatically to say that India is unfortunately not in a position to undertake
any further finaneial burdens. But, my Lord, I really think that there is such
a thing as sontiment, that thire is such a thing as attachment, that there is
such a thing as policy, and that when the Empire is undergoing such
great sacrifices, it would mot be fair for us to say ‘no’ when we are
called on to do what little: we can, and it is on that foundation, on the
foundation of sentiment, on the foundation of attachment, on the foundation
of policy and on the foundation of loyalty, that I have based my amendment.
But before I do so I may be permitted, my Lord, to make one or two remarks
with reference to the question, as to whether India is really in a position to bear
further financial burdens. In 1917-18, when the question of India’s contribu-
tion wae under discussion in the House of Commons, the Secretary of State,
while defendini his position, stated distinctly that the additional taxation,
including the ced duty on cotton goods imported into India, was undertaken
wholly for the purpose of enabling India to bear this cost of £100,000,000, that
it was not necessary for her normal needs and that she felt that she could not
assist to the extent of £100,000,000 if those duties were not enhanced. The
cotton merchants of Lancashire said that the Government might have reduced
that £100,000,000 by the amount which would have been found impossible if
those duties had not been levied, and that was the position that was taken by
Mr. Asquith also. And it was further moved that India may be thaoked, but
that the contribution should not be accepted inasmuch as it was coupled with
this enhanced duty on cotton goods. I am mentioning this for two purposes,
firstly, to show that the Government of India, as well as the Secretary of State,
felt that there were no additional resources that they could fall back upon in
order to ensble them to meet the additional annual cost necessary for making
this £100,000,000 gift, that the margin of taxation had been reached and that
‘it was necessary fo raise the duty on cotton goods to meet that cost. There is
also the danger in"accordance with that Resolution that the whole thing might
be revised at the end of the war, and if we are to say to-day ‘It is true we are
in a position to enhance our taxation and the people are in a position to bear
- it,” we lay ourselves open fo the attack of Lancashire that what was said in
1917-18 was not accurate, and they would be perfectly justified in asking for the
reduction of the cotton duties. But that is a separate question. Well, the authors
of the Report which. has been under discussion have themselves admitted in
E:mgraphs.l% and 182 the peculiarly unfortunate pecuniary position of India.
1 parpgraph: 135 they say :— \ .
¢ 'Phe Indian Government compiles no statistics showing the distribution of wealth, but
wuch ineomplete figures as we have obtained show that the number of persons enjoying a
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substantial income: i very small Lnonc province the total number of persons who enjoyed
au income of £66 a year derived from other sources than land was 80,000, in anotber province
20,000. The revenue and reut returng also show how small tho averge agricultural hol ing is.
According to one estimate, the number of landlords whose income derived from their proprietary
holdings exceeds £20 a your in the United Provinees is about 126,000 out of a pojulation of 48
millions.’ .

* They go on to say :(—

* 1t i¢ evident thut the curve of wealth desoends very steeply, und that cnormous masse of
the population have little to spare for morc than the necessaries of life.’ ’

*“ And in paragraph 832—I shall not read the whole of it because it will
take up too much time-—there is just this sentence :—

* Moreover, though as recent inquiries have shown tbe standard of liviug among the
peasant classes has improved perceptibly of late years, there is still no great. margin of taxable
capacity The people are poor ; and their poverty raises the question whether the general level
of well-being could not be materially raised by the development of industries.’

'We have raised during the last three years the taxation from £80 millions to
£113 millions........,

His Exocellency the President :—I would like to warn the
Hon'ble Member that he has aite minute more, and it would therefore be advis-
able if he would concentrate his arguments on his amendment in that one
minute.” '

The Hon’ble Pandit Madan Mohan Malaviya:—“ My Lord,
may I rise to a point of order. In view of the fact that the question raised by
the Resolution practically amounts to a Money Bill, may I request your Lord-
ship to suspend the Rulesof Business so that the discussion may be free and
long."”

. His Excellency the President :—“I think that will be quite
impossible, but 1 am quit{ prepared to show indulgence to the Hon'ble Member

who is.moving the amendment. I will give him five minutes more than his
time, or I will give himn six minntes, a8 we have wasted a minute in discussion.”

‘The Hon'ble Rao Bahadur B. N, Sarma :--* And under those
circum sfances; my Lord, I submit that it would not be possible to look forward
to any very large margin of taxation to reach this extra sum of 46 millions,
which'is but a rough estimate and may be largely increased, by the operation
of various causes. :

“Then, if we analyse the heads of revenue, inasmuch as there is a practical
guarantee that the poorer classes will not be touched, I take it that the salt
revenue cannot be increased. Then Opium you cannot get much from, nor
from Customs ;- the cost of cotton cloth has already risen considerably, and
consequently we cannot fall back on any of those heads. The only thing we
can fall baci on is the imposition of death duties or the increase of income-tax,
.and. I submit that though jt.will be possible to get a little larger sum under
the head of income-tax iy enhancing the rates or bringing in the landlords, I
‘submit that it would not be possible to raise the sums that are needed during
the next two years—i.e., 14} millions and 7 millions—unless the rate of ex-
change be as favourable as it has been in the past. There is another argument
also, and that is, that in view of the economic war which we hdve to meet,
would it be wise to bleed further the few men who have a little which they
.can devote to the improvement and development of industries ? It .may be
that a few. people have bemefited by the war. It may be thata few people
‘have become rich. But have not the poor people—the very poorest—to look
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to them for the money which is needed for primary education, sanitation, and
the development of industries ? 1 submit therefore thatit would be a shert-
sighted policy completely to hleed them for this purpose and leave us beggars
at the end of the war, unable to hold our own against other countries which are
sure to wage a cruel economic war against us with our open door tariff policy.

‘“ My amendment would substitute another method of carrying out the
object which the Hon'ble Sir William Meyer has at heart. He does not want
any taxation for this end this year. If the rate of exchange is favourable, as
it has been in the past, and if the war continues, there,s no reason
why it should not be possible to raise the money without resorting to
fresh taxation. He will get his 9% or 10§ millions, as usual, which
can be supplemented by a tax on excess profits. The amount needed
for the third year is 7 millions and I think the same argument will apply to
that. But if unfortunately it should so happen that the necessary amount
could not be raised in that way, and it should follow that we were not able to
undertake the financing of an additional 200,000 and 300,000 troops with our
present resources, there would be no harm done. Nobody would find fault
with India for a grudging or miserly response to the call of the Empire. There
is besidew great danger in accepting indegﬁitely the financing of these troops.
A new policy is involved therein ; and there is also the risk that once the
financial machinery is completed for the purpose of meeting from the revenue
the cost of these additional troops, they will remain permanently.

“ My Lord, the words used by the Hon'’ble 8ir William Me‘wi‘er were that
no undue burdens should be placed upon the poorer classes. The phrase is
very elastio, and Ido not find fault with it, because no Government of India
could say more, if you accept the principle of this Resolution. But what may
not be ‘undue burdens’ from the official point of view, may be ‘undue
burdens’ from the people’s point of view, and it does not afford any relief to be
told that they will not be ‘ undue burdens.” Then I have already dealt with
the question of the well-to-do being taxed, leaving nothing for the industrial
and educational development of the country. I -therefore think that in all
the circumstances if my amendment is carried, we shall not be guilty of
a rude or ungracious reply to His Majesty’s Government which has asked for ,
help. We appreciate and understand our duty and state that to the extent we
are in a:position to do it, whatever may be the legal liability we will meet our
friends in the spirit in which we ought to meet them and place all our available
resources af their disposal. We will go further and are prepared to tax the
excess profits, which should legitimately be employed in improving the in-
dustrial condition of the country, for the exigencies of the war, becanse that
must be the first object. But to go further than that seemsto me, my Lord,
to be unjustified by the circumstances of this country. ~After all, England has
raised 7,000 million pounds. What is this 40 millions to her? It will not help
her materially, and that was the position taken in the House of Commons
debate. It is only atoken of our loyalty tooffer this to her : it doesnot enable
her to discharge her liabilities to any material extent while it would cripple and

~ ruinus. Ihopethe Government of India will bear that view in mind and will
be in a position to accept my amendment.” -
. The Hon'ble 8ir William Meyer :—* My Lord, it may pe‘rhatﬁs

1888 2 help my Hon’ble friends in their discussion if I indicate what the views of the

_ Government on this amendment are. To a large extent, the Hon’ble Mr. SBarma’s
. views and mine are in agreement, but in some importan trespects they diverge.
* 1 could not, forexample, agree with my Hon’ble friend that India should adjust
her war contribution on a strictly limited liability principle. We have tried to
defineand limit the liability of India as much as ye reasonably can. My
Hon'ble friend goes further, however, and says :— '
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“The poor canmot pay  because they ure too poor : the well-to-do should not pay because
it would diminish the subsequent developiment of the country.’
Well, who is going to pay ¥ The officials, 1 presume !

T also of course reject the plea that it does not matter if we ent down the
contribution, because in any case England can and will pay. If this Resolution
is rejected, it will make a great difference to the feclings with which India is re-
garded in England. T say, even though your contribution is small as compared
with England’s outlay, still it is a proof of love and Joyalty. It is like the gifts
which children make out of their little savings, valuable for the self-denial
and love which have called them forth. )

“ Now the fate of the Hon’ble Member's amendment I must leave
to my Hon'ble friends the uon-official Members ; but I would appeal
to them againgt passing the amendment as it stands. Those who have done
me the honour to follow my exposition on the main Resolution will have
seen that I have gone as far as any Government can in regard to the question
of future finance. We have said that we will put an excess profits tax in the
fore-front of any taxation programme that we may have to introduce next year,
and that we will ngt do anything which will press unduly upon the poor. I
think.that is a very materinl pledge. But we canpot say yet—it is really a
matter for my successor and his colleagues—we cannot say yet what the
.exact financial position will he next year. We have got to take into account
the military expenditure which will follow as a oconsequence of acoepting * the
Resolution; we have got to take into aecount other expenditure; we have
-got to take into account the growth of our normal sources of revenue, and
wlat we.may get by a favourable rate of exchange. Onthese factors, it may be
that an excess profits tax will be sufficient. On the other hond, it may not.
.and some qther tax may have to be imposed, some tax which will not press
tnduly apon the poor. Therefore, I say that no Government can scoept a tyin
of its {mnds in this way. Further, though I am sure my Hon’ble friend d|§
not intend it, the literal application of bis amendwment is this. “We do not
mind a large amount of extrs Indian recruitment; men may have to dic for
India, men of the agricultural classes largely ; we donot mind paying an extra
contribution, provided it falls on the commercial classes who have made money
- -out of the war,.but, when it comes to us of the professional classes we do object
. very much to givipg anything.’ Tam gure, as I have said, that my Hon'ble

friend did pot reslly mean that, and that he would be quite willing to be taxed

fupther if necessary, but that is the literal impression his amendment would give
if carpied. - However, I want-to make'things ‘edsy for him and for my non-

oﬁoiul._cplleagues,,gnd I would ask him whether some such formula as this

wop!d meet the case, a formula which embodies the declarations T have made in

my, speech, and perhaps the’ Council m y'}:%ipkhthgt its emhodiment'in the

Regolution will give it greater sa.nctit;? "The Resolution would ‘then stand

:a8,it dogs at present but with a proyiso : ' '

e /
¢ That thix Copneil recognises that the prolongation of the war justifies India’s taking
ot e e s do o et resckof st o the ity o i,
be raised, in this country : ' S
¢ Proyided thst euch gdditional taxation as may result from the sﬂpliostion of the Resolu-

tiop is sq adjusted ag not to press unduly upon the poor, and ‘shall be'levied primarily én -those

whe have mads, large commercial profits dyring the continuaacs of the war’ cT

«7 think that is reasonsble and, meets the objects which the Hon’ble

moyer's amendment.has in viw. - T would sk him whether he accepts it.”
The!He 'hlﬂxemvugﬁhﬂ!‘! .B..N‘ - ] "-"'-‘.f o .. nd
I regﬁtb that T cannot accept it for thsr eason, that would'l.iié &%{Qﬁr;
3
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amount aleo in the way I have done. The wording is vague and would enable
the Government to levy any tax whatever...............

The Hon'ble Mrx. Srinivasa Sastii:—*“ May Irise to a point
of order ? I have 8 small amendment to move, and I should like to know

whether the Council would deal with my amendment first and............
The Hon’ble Mr. A. P. Muddiman :—* The Hon’ble Membe r

has given no notice of his amendment.”

The Hon'ble Mr. Srinivasa Sastri:—“I have not given
notice, but it will be clear from the terms of the amendment that it was impos-
sible to have given notice of it.”

His Exceliency the Fresident :—* 1 have received Mr. Bastri’s
amendment now, and it is to this effect :—

LOROUR and recommends (hat such larger share be to the extent and under the condi-

tions and safeguards indicated in the speech of the Hon'ble the Financo Member in moving

the Resolution’

That is an amendment to the amendment, and therefore I should take v
in precedence to Mr. Sarma’s amendment, and Mr. Sastri will move it now.”

The Hon’ble Mr.M. A. Jinnah :—“ My Lord, I rise to 8 poizt
of order. Can Mr. Sastri move an amendment without giving proper notice ? ”

His Excellency the President :—* By permission at present he
can, and-I give it.”

The Hon'ble Mr. M. A. Jinnah :—“ My Lord, I rise toa point of
order. Is Mr. Bastri’s amendment an amendment of the Resolution P *

~ His Excellency the President :—* Certainly it is. The prolonga-
tion of the war justifies India taking a larger share than she does at present and
then come details as to how that larger share is to be determined. That is an
amendment to the Resolution. ” .

. The Hon’ble Mr. Srinivasa Sastri :—“My Lord, in moving
this amendment I am fortified by the thought that the Hon’ble the Finance

_ Member has made the point perfectly clear in his speech. I am only making

assurance doubly sure, remembering, as no doubt several of my Hon'’ble friends
here remember, that sometimes the exuberant language of a Resolution may

.commit us further than we intend. In speaking to the Resolution as I propose

to amend it, I wish at the outset to say that Government in brit.ging this Resolu--
tion forward have placed non-official Members on the horns of a cruel dilemmas..
If we accept the Resolution, while we shall be declaring our loyalty
to the Empire, we shall at the same time be handicapping the
responsible government which is to be inaugurated and which is to undertake
the expansion of education and sanitation and other things on a large scale. If,
on the other hand, we reject the Resolution we shall, I fear, be causing an.
aspersion on our own loyalty which will be entirely unjustified and unfounded,
and at the same time: inviting risks to the political future of India which we
have so much at heart. It is, therefore, in the nature somewhat of a test

.¥ote that we are asked to give at the present moment, but I am fully prepared’
- to ask my Hon'ble non-official colleagues to rise equal to the test m{
“hard it might -pinch the people of this country, to give the vote that is

owever

. demanded at the present moment. There are other considerations, my Lord,
** < Which I would urge on the attention of our Members. ~In the first place, - this.

°
]
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burden is to be only temporary ; it is to last during the period of the war, and
not longer. Then we have been assured that the taxation will not press unduly
hard on the poor, and there are also other safeguards. Three of them have
been mentioned prominently by the Hon'ble the Finance Member. In-the
first place, if we had our own frontier troubles and had to incur additional
expenditure, the question of this payment would be reconsidered. Also if
either fawmine or other financial or currency stringency presses the Government
and the Finance Member's resources, a reconsideration would likewise come..
Then also I am disposed to place some importance on the consideration that a
good deal of this money is being already spent in India, and a financial expert
has assured me that out of this amount, which we are now asked to
sanction, between 70 and 80 per cent wil? really come back to India in one
form or another.”

The liom'ble Khan Bahadur Mian Muhammad
Shafl :—“ My Lord, in leaving the fate of this Resolution in the hands of the
non-official Members alone, the Government have adopted a procedure which, at
first sight, does appear to be somewhat uncommon. But on & very careful and
anxious consideration of the position, both Indian and international, I am con-
vinced thut the procedure thus adopted is commendable on many grounds.. As
X said on Friday last the non-official section of this Council is thoroughly re
presentative of the Indian peoples, constituting three-fourths of the entire
population of the glorious Empire, of which India is proud to be an integral part.
We have here present to-day the representatives of the great Hindu community
the predominant nature of whose interests in the future welfare of the country
is self-evident. We have also the representatives of the 70 millions of His
Majesty’s Mfissalman subjects whose traditional loyalty has been vindicated
in this war, under circumstances unparallelled in history. We have. the
acknowledged representative of the great 8ikh race who have added to their martial
glory in this unparallelled world conflagration. We have also the representa-

“tive of the intellectual Parsi community which plays such an important part in
the public life of this country. And last but not least we have the representa--
tives of the great non-official European community whose interests, we In%)m
readily recognise, are as permanent in the future welfare of this country as ours.
It will be seen, therefore, that a decision given on this Resolution by the hon-
official Members will obviously carry with it a tremendous significance both for
our foes as well as for our friends.

“My Lord, towards the end of July 1914 when negotiations betweerr
Russia and Austria, owing to the mediation of the British oreeism Becretary,.
had already taken a somewhat favourable turn, Germany, fired by an un-
righteous ambition for world dominion, at once accelerated the crisis by declaring-
war upon Russia. One of the miscalculations which at that time influenced the
mind of the German autocracy in declaring this war was that England would
either not intervene, or if she did intervene, then in India, in South Africa and
in Ireland she would be involved in domestic troubles which would cripple her
efforts in successfully carrying on this war. The mannerin which India took up
the challenge and falsified the calculations of Germany, will ever remain an
outstanding fact not only in the history of the Bntish Empire but of the
world. But what I wisi to invite the attention of my Hon’ble friends in
particular to-day is a telegram which was sent out to India by Reuter on the
27th of August last. ‘ o

“This is what the telegram said :— -

. A correspondent of the * Moraing Post’ quotes extracts from German newspapers showiog
that great eﬁom are being made in‘:&ar‘ to pl?evont the public’s losing heart. The alburi
t is painted of adding Indis to Germaoy’s vasss! States. The Conservative Suddeutschs
itung declares that the fact oannot be too insistently. proclaimed that this is the (E:ynhologul
moment which will perhape never return for Germany to hold out her hands to India’

1402,
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‘“ My Lord, by unanimously adopting the Resolution which has been placed
belore us to-day we will emphatically declare that we spurn the hand which
German militarism thus holds out to us, a hand which ir-covered with the blood
of innocent children and women.

“ My Lord, immediately, after the declaration of war by England on the 3rd
August, 1914, here in India asin England ,and Ireland all domestic political
controversies were hushed. For two years the whole of the Empire in a
single-hearted manner combined to resist German aggression, But the war
itself baving been prolonged and having given birth to world-forces which
could not but produce their effect, last year in England as well as in Ireland
and also in India, voices were heard on behalf of constitutional progress. On
your Excellency’s iusistence His Majesty's Government on the 20th of
August last year made a memorable declaration as to the ultimate goal of
British policy in India, and in complignce with the pledge then given, on
your Excelledey’s invitation again the Right Hon’hle the Secretary of State came
out to India, und as a result of your joint devoted labours we have had placed
before the country the Scheme of Constitutional Reforms which was discussed in
this Council, in its general principles, last week. My Lord, it must be evident to
every sincere well-wisher of India that the British Parliament is about to place
on the Indian subjects of His Majesty the King-Emperor an amount of confi-
dence which shows that the British Parliament is convinced of the loyalty of the
Indian people. Let us by adopting this Resolution to-day, I appeal to my nbn- .
official friends, give one more proof that we are fully worthy of the confidence
whichthe British Parliament and the British public are about to place in us.

“My Lord, three years ago, I had the honour of moving in this Council a .
Resolution on behalf of my coumtry advocating India’s right v be placed on
an equal status with the rest of His Majesty’s Dominions in the Councils of the
Empire. His Majesty’s Government were pleased to accept that Resolution.
The British Colonies freely and gladly admitted India into the Councils of the
‘Bmpire. They are now paying in full the expenses of their own respective

itionary Forces which are fighting side by side with other allied troops on
the battle-flelds of three Continents. Will it be said of us in these British
Colonies that although we claimed to occupy an equal status with them, yet
nevertheless we were unwilling to pay in full the expenses of the Indian
Expeditionary Force ?

“1 appeal to my Hon’ble friends present here in Council to-day not-to allow
our country to bé subjected to attack like that, but to show to our Colonial
fellow-subjects that in ‘claiming equal status with them, Indis is ready also
to bear gladly and willingly the egmperial responsibilities resulting from the
acquisition.of that status.’

. “My Lord, nothing has come out in greater prominence 2s a -zesult
«of this war than the solidarity of the British Empire. Although .composed of
cYiintries situsted in‘the Bait, Sotith, West and North, in all parts of the.world,

“yet the differerit pdrts uf the Bmpire kmve by their conduct in‘this war :proved
to the rest of the wirld that the solidarity of the British Empire is absolutely
unshaksable. “Let us here in India'give one more proof by accepting this Reso-
hition that the solidarity of this Empire is unshakable for ever. On Imperial
groinide'as well 'as. ori ‘grounds conneéted with our own constitutional develop-
nient, T appeal to my Hori’ble'friends ‘to accept this 'Resolntion, and -to 'my
Hon’ble friend Mr. to withdraw his amendment. Surely, ‘the -Hon'ble
‘the Finance Member has met him more than half way by proposing & modifica-
tion_of the on'lgin“a.l Resolgtion. He complains that t{e partnership between
“the British ‘Ooloniesand T4di4 is in the'nature df two hiotises exclusive of each

: v ; : e sl . } S R
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other. S8hould our friend teke a few shares in a private Railway Company,
would he admit that, by his taking those few shares, his co-sharers in
the partnership would be entitled to interfere in his domestic affairs ?
Surely not. The partnership extends only to the purpdse fo# which it is
formed. Similarly, our partnership with the rest of the REripireis in

the Imperial affairs of the Empire, and not in the domestic affairs of

gy part of the Colonies. Only recently in the Imperial War Conférénod
it hds been decided that India shall ift future kave " the same Iiberty
of restricting immigration as the Colonics enjoy in respect of India. Sutely that
decision of the Imperial Cabinet reets the situation.

“ T would therefore appeal to my Hon’ble friend Mr. Sarma {o withdraw
his amendment, to meet the Hon'ble the Finance Member balf way as the
Finance Member has met him mére thdil haHf way and let the Resolution as no
amended by the Hon’ble the Finaticé Meniber himself be accepted uﬂt&niﬁhmldlly”
by all the non-official Members of this Council.” ;

The Hon'ble Sir Fazulbhoy Currimbhoy :—" My Lord, the
statement made here in full and in detail by the Hon’hle mover of this Resolu-,
tion has satisfied me, and I have no hesitationin supporting the Resolution. I
feel indebted to the Hon’ble Sir William Meyer for the adrfirable manner in
which he has dealt with India’s services in the war, and also.for the scrupulous
care and courage with which he has safeguarded our fihancial interests.
Therefore, both on;public and privaté grounds, I support the Resolution With the
addition made by my Hon’ble friend Mr. Sastri who has made it more explicit.

““ My Lord, in the beginning of fhe war, my Hon’ble friend Sir Gangadhar
Chitnavis moved a Resolution in this Council which expressed an opinion that
the people of Iridia, in addition to the military assisfance now heing afforded by
India to the Rmpire, would wish to share in the heavy financial burden, now
imposed by the war on the United Kingdom.

“ My Lord, in addition to the cost of the Expeditionary-Force, we Have cor-

.sented to give 100 millions as & gift on the Resolution that was brought befors
the Council. We have willingly borne the extra income and supér-tax, ind wé
have been asked to«day to give our consent to & fresh taxation:to sapport th
military forces raised in India. India has never grudged to bear her sliare o%
the hardships and sacrifices that this war has entailed. We have freely given
of Gir men, material and money to the best of our means, in full confidence
thatt;) 'Ont; lIfiordiahip’a Government will not burden the country more than she'
is able to bear.

“ My:Lord; when the war'is over it is:our proud wish' that' it shall' not-b¢
eaid that India did not bear her share équal and in proportion to that of the
other Dominions'of the British Emipire.

“We all appreciate the peace and traniguiliity that we have so far enjoyed
duting these four years of war. The new Ermjr’ fs nothing else but an m
ait¢e against’ the invasion of this country. The enemy tghongh yet nowhere
néat our frontier is threatening at some distance, and these new forces are'
neceasary to guard against this.

“ Comipg to the analysis of the %rant, I find the Hon’ble Sir Willihm'
M?er proposes to allot 12,700,000 for the present year. This amount; we
unidéistand, will be mainly devoted to the new army of two hundred thousknd-
men which hiis been raised in India, making the tofal to360; In the third yesr
it will be 460. ) .

.+ “The allotment will involve no new takation: this' yesr" ad tha" mode

required will-be found from the: surpldd, undoubtedly dae; to exthakie atid ﬁlg: |
7
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rise of the price «f silver caused by the war. Inall fairness therefore the war can
claim this amount.

“ As regards the next year's 1919-20 contribution which 1 gather will he
14,700,000, it will require taxation, and an imposition of an excess profits tax
is the means which the Finance Member has in view. In the last year
1920-21, I find the total allotment required is 7,700,000 million, and this is
based on the assumption that the war will be over in the spring of 1920 and
that demobilization will begin. But 1920 is a far cry. Many things
might happen between then and now. The war and economic conditions may
improve and it is idle to forccaste for 1920. The total estimated contribution is
45 million required for the war.

“ My Lord, with regard to the war profits tax that is proposed, it will
affect materially the commercial and industrial classes to which I belong, but it
will be unfair Tor me to take exception to the principle of this taxation. This
class has borne the burden of the previous taxation willingly, and they have also
voluntarily subscribed and have made hoth the 1st and 2nd War Loans a great
success. Iam glad to know from the Hon'ble moverthat the Government
will afford ample opportunity to those who will he affected by this impost, and
I nust fully reserve to myself the right of detailed criticism when the Bill
comes off before us next spring.

“ As regards the poorer classes, the Finance Member has assured us that
they will not be pressed hard. The agricultural and economic outlook is any-
thing but bright at present, and the condition of the poor people, owing to the
high prices, is already serieus, and I am sure that no addition can be possible to
the salt tax or other necessaries of life. Also, I trust, that the taxation will be
distributed in such fair proportion as not to unnecessaril{ burden the industries.
which in this countx need great nourishing. I hope that the fresh taxation
will be levied in such a way that all those that have made extra wa- jprcfit and
those that are rich enough will be able to give their quota in the defence of their .
safety, peace and order, which they enjoy. I am not.one of those who want to
support this Resolution in the spirit of bargaining, but what we want to give
ge must give freely and gracefully. With these few words, 1support the

esolution.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi:—
“ My Lord, the war in Burope, which has now entered into its fifth year, has
inflicted untold miseries and sufferings and no end of troubles upon men in
every part of the world, India not excepted. But, like all other peoples, we
bave .tried to face the situation bravely and manfully in view of the very large
issues involved in it. It is for the highest cause of justice and freedom, of
international rights and obligations, for which England, America and France
are pouring their blood and treasures in a way to which the history of the
world affords no parallel ; and we, as an humble partner in the fortunes of the
British Empire, have put ourselves also heart and soul into the fight. We are
prepared to see tlie ‘war to the finish, no matter what it would cost us in men,
time and money. The prolongation of the war to such an unconscionable
length is, thercfore, not a matter to be regretted very much. It has to De:
there, is no escape out of it, no alternative to think of.

* As for the consequences involved in the prolongation of the war, I quite
realise,” my ‘Lord, that my country is a very poor one and that she can hardl{

afford to pay the bill of a very costly modern war. But, at the same time,

recognise that we have to do our little bit in helping the war to be brought
to an honourable close, if not, for the great issues involved in it, at least for the
sake of .our best . material interests. If Enilea;dmns the war, we swim with
her : if she loses, we go down with her. The best prospects of the peace and
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prosperity of my motherland, together with the hest chances of the realisation
of our political individuality and national ‘sclf-consciousness, hang on the
success of the Allied Cause. It is, therefore, our highest duty in tbe best
interests of the conntry that we should pay for the bill of the war as much and
so far as we can.

“Then there is another aspect of the question to consider. We must not
forget that, in no distant future, the German menace may materialize itsclf in
our Western frontier. « If and when it does, we shall almost be in & death-grip.
We must, therefore, prepare ourselves to anticipate that situation and save
India from a German invasion. That is certainly & question of more military
forces to be raised in the country and more money to meet the cost. I have,
therefore, very great pleasure in supporting the motion of the Hon’ble the Finance
Member, but I hope he will take into his very kind consideration the poor fin-
ances of India and the hard conditions of her people and avoid imposing any fresh
taxation on this very unfortunate country. Nothing will give us greater
_pleasure than to sce the bill paid for out of the profits made by the Government
of India in her silver purchases and coinage, and supplemented, if necessary, by
an cxtra tax on profiteering in the country. But in whatever way the money
may be found or raised, I have no ¢subt whatever that the {ime has come when
we shonld take a larger share in respect of the cost of the military forces raised,
.or to be raised, in this country.” -

The Hon’ble Mr. G. S. Khaparde :—* The Resolution submitted
this morning by the Hon'ble the Finance Minister is really so good that my heart
‘turns to him and I should like to support him, but unfortunately the head turns
theotherway. Ishould like to contribute but I find myself unable to do so, and
that is why my position is one of some difficulty. I agree that we ought to
,bear al] the cxpenses and contribute as much as we can, and in fact more than
‘we can, but the trouble is this, as your Excellency and the Members of the
,Council will remember there is that Act 21 and 22, Viet. which in section
25 lays down that Indisu revenues cannot be spent on any military -operations
beyond the fronticts of India without the special permission of Parliament.
This provision has been reproduced in section 22 of the Guvernment of
India Act of 1915, so it is a technical question, not of much importance
and to it I also do not attach much importance, but there is the technical
difficulty and it would have been well if ‘we had approached Parliament and
obtainég their permission for power -to contribute to the military operations
carried on beyond the frontiers of India. But as I said T do not lay stress #6n
.-this, but mention it as a technical difficulty, and under the special circumstan-
ces I believe Parliament may grant us that power.......

The Hon'ble Sir William Meyer :—“May I point ont that in my
.introductory speech—it had to be a long one apd perhaps the Hon’ble Member
missed one passage towards the end—1I said that if this Resolution was carried
_we should move His Majesty’s,Government to get the existing Pariiamentary
‘Resolutions modified.” ‘

" The Hon’ble Mr. G. 8. Khaparde :—*Then Iwithdraw these re-
marks of mine, as they have no application. I did not know.

“The next matter I wish to bring to your Excellency’s notice is that, as has
‘been, mentioned by nearly every.speaker, India is a very poor country. The
.earnings of each individual are much smaller than in other countries, not to
_mention England, but even in the Colonies also. Ido not think there is. any
- place in the British Bmpire where the individual earns less than he does in

India. Then unfortunately we have been told that we are in the middle of the
war. The last few years were good yearsand we had good crops, but this year

lra
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there has been a failure of rainand the latesi nows I get from my province is
that they have rather a gloomy prospect before them, and they speak of the
difficulty thore may be of food and also of fodder. Whatever we could possibly
do I believe we have done, and it has beon generously acknowledged, and the
Hon'ble the Finance Minister has also mentioned it, so I'do not wish to dwell upon
that question. But there is one matter to which I wish to draw attention, that
by the graco of God this year the exchange-has been good and we have got some
amount of money, and this year’s difficulties we can tide over anyhow without any
trouble at all. But the trouble is with regard to future years. I do not like to
anticipate difficulties ; mylmotbo is, ‘sufficient for the day is the evil thereof.” If we
can get on this year, why should we anticipate the need for further contribution
next year. Our armies are driving the Germans back, we are winning the war, we
shall {_e able to get the enemy to pay compensation. SoI will take that optimistic
view and say that we are very willing that whatever we have made this year on this
exchange and whatever we make in other ways on the income-tax, etc., certainly
ought to gotowards the maintenance of the expenses of this war. As tothe next
year we shall see how things stand, and if my prognostications come true, if we
win and get an indemnity from the enemy, I hopeonr Finance Minister will be
glad to ﬁrop this suggestion. 'This being the state of things there is only one
way by which, if it is necessary, we can increase our power to collect money.
‘What I mean is, that we can tax goods that come into India. Japanis sending
a large amount of goods here which ave selling and capturing our markets, and
if the Council had the powerto tax those goods that ave coming in, and other
pations thatare trying to make profits out of our difficulties here, then I suppose
we should soon soe our way to raising as much money ‘as is necessary. If this
power is taken, if we can get what is called fiscal autonomy—which are rather
long words—~we could certainly raise as much money as is necessary and we
would certainly do so.

“ Under these circumstances what I humbly submit is, that we do really
give all that we get by exchange over and above anything that we get by our
ved income-tax machinery and so on, and for f}he next year, when the
digcnlh'ea, do arise we shall see. In the meantime I accept the principle that
we are willing to contribute, and we shall always contribute whatever it is in
our power to. contribute. At present we are too poor to provide for what is
going to happen next year; let us mind this year, that is all.”

The Hon'ble Raja of Kanika :—* My Lord, I confess when I first
read the Resolution which has just been. moved by the Hon’ble 8ir William
He,er,;l felt some hesitation about if. To me, it seemed, at first that the Reso-
lusion, es. itstands, amounts practically to giving the Government of India s
blank cheque and I felt, a8 I am sure most of my Hon’ble friends here also
felt, that it was highly desirable to have greater details about our military ne-

cessities on the one hand and the ways and means of the Government of
"India on the other than could be found in the text of the Resolution itself

‘before we could: discuss the Resolution with advantage.

“ I am glad, my Lord, 8ir William Meyer has given us in his speech this
morning enough information upon which it is now possible for us to proceed to
an useful discussion of the Resolution.

« The titanic war which is literally shaking the world from end to end for

“ the last four yearsand more has got to be won, and any sacrifice that might be
‘neceseary, in this crisis of the Bmpire, to achieve that supreme end, must be
“borne and cheerfully-Borne. The millions that are being freely spent:in this

war for the supreme task of winning it are really the insurance premia which

“every civilised oountry is being called nim to pay in order to- make the world

safe for liberty and justice and to save humanity and civilisation in-all future
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times from snother rchearsal of a brutal military despotism. ‘ The British Em-

pire, ry Lord, i8 out in the war on the noblest task of crowning liberty in all
parts of the world and for all time to come, and in this supreme crisiz of the
Empire, it js our duty as well as our interest to be areal partner and, comrade
in arms.

be cheerfully ready to pull her weight and bear her share in this supreme  crisis
in the history of the British Empire.

“ The pledge that has been given by the Hon'ble Sir William Meyer on be-
half of the Government that the poorer classes will not be unduly pressed by
any new taxation will go a long way to satis{y the vast majority of the people
in this country.

“ My Lo;d,: 1 hfave veri great pleasure in supporting the Resolution.”

The Hon’ble Sir Gangadhar Chitnavis :— My Lord, I think I
am not mistaken when I take this Resolution to be only a seqiiel to the Resolu-
tion which was moved and unanimously adopted by thia Council almoft - at “the
beginnil

tion in support of his Resolution the Finance Minister bas, I am glad to find,

taken the sttitude of sympathy towurds the people which will be appreciated,
particularly in view of impending famine in some parts .of the country. My

“ o have a hand in such a work is the highest of privileges, and Tidia will

: 110 pag,

ginning of the war, in the year 1914. “And in offering ‘an élaborate explana- |

Tord, I am sure that the Government will lose no opportunity of hringing

relief to those who may be stricken by the famine. ' In my opinion the

Resolution before the Council is. pressed on our attention on principles of loyalty .

and patriotism. For over a century England and India have been so_situated
in bonds of sympath

: tion asked fo being made in viewiof the prolongation of thewar and its consequient :
'ﬁ%ﬁﬁ;‘fﬁ'{ﬁ%‘yﬁgﬁﬁm of the cohtribation will not weigh o tébsé,ﬂ?g arelas
able to bear it, but on those who:are best able, and especially ofi  those-who .are

on one hatyd, and of gratitude on the other, that T ‘feel .
“confident : that my Hon’ble bollengues in this Council will agree to the contribu- -

go fortunately situated owing to the enormous war profits they are making. ' It
must be stated that the urgency pf the maintenance of our army'on the frontier

has been the result of German activities in Persia and perhapsnearer home.

As loyal subjects of the Empire it is our hounden duty to help - the . Government -

to ward off all troubles on the frontier. But for it the harrowing situation. we

all should be in, can better be imagined than described.

“ My Lord, we are all happy to find that during the four years that the war

has heen going on, enough voluntary and cheerful efforts have been inade, both
honorable to individuals and the country generally to help the prosecution of
the war to a successful conclusion. - My Lord, in doing s0 and continuing to do
80, the honour of the nation haa been and will be fully vindicated, and in every
part of the country the patriotic’ spirit has been displayed and will further

i W

‘ dEl:fI],;?; My Lord, the country feels grateful that in your speech on Wednes-
day last ybu 'have shown, on behalf of the Government, your high appreciation
of the services that have been hitherto. rendered. I assure your Excellency

that these services will go on increasing in proportion to the needs of the hour,

and if in this Council there are being heard some notes of caution, they may be -

taken to be the result of apprehensions of impending troubles in the country
due to deficient rainfall and the condition of the people due to the abnqrn;q.l
rise in the prices of all nceessaries of life, aod this accounts for the desire to
caution’ Government to keep a reserve of strength for this agd .other necessary
purposes. 'We are all glad of the assurance that has been given by the Hon'ble

orthy of the relations by which the country is connected with the great

the Finance Member on these points.. We all hope that these unhappy signs of . .
. 8
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impending famine will, with God’s favour, soon pass away, that rains will be
plentiful and there will be smiling prosperity in the land. This will then
enable India to bear her share in an increasing proportion more cheerfully than
ever, 50 that the world will feel that it is not only to the splendour of our arms
and to the noble achievements of the British fleet, that we will be indebted for
the proud position we will all enjoy after the war, but also to the wisdom of the
counsels which Tlis Majesty’s Ministers and your Excellency will have adopted
in winniug over by an expanding constitution and by your sympathetic attitude
the affections and the confidence of the people over whom you, on bebalf of His
Majesty, are called on to rule.”

The Hon’ble Sardar Sundar Singh Majithia :—“ My Lord,
on behalf of my Province, I rise to support the Resolution which has been
placed before this Council by the Hon’hle Sir William Meyer, regarding the
larger share that India should take in respect of the inilitary forces raised, or to
be raised, for the defence of the Empire. My Province has responded to the call of
our Gracious King Emperor in a manner of which we Punjabees are proud. We
have military traditions behind us and we have, I am glad to say, maintained them,
and the sacrifices that have been made have been cheerfully borne. The recruit-
ment to the Indian Army has been fully maintained, and T have no doubt that the
Punjabiees will keep up this spirit, aud even though the Punjab is comparatively
a small Province, the brave hearts of the Province will maintain its traditions.
The Punjab, my Lord, is not a rich Province, but in the last war loan we won the
third position, and in the present one too, we are occupying the fourth place.
The Punjab is prepared to bear its part in the services to the Empire. The
Sikhs are doing their level best, and I can assure your Excellency that we will
not be found wanting in the future. The members of the other commmunities are
also doing their part splendidly, and should occasion arise to bear the first brunt

_of the battle in any war on our frontiers, the Punjah’s sons will present an iron

wall to any enemy attempts that might be made. It is in the fitness of things
th#t an attempt has been made to meet the enemy beyond our frontiers, and
consequently the occupation of our armies beyond our frontier has proved to be
a wise pelicy.

“ I am sorry to find, my Lord, that my friend the Hon’ble Mr. Sarma has
seen fit to move an amendment to the Resolution. He said that on account
of sentiment, attachment and loyalty we cannot say ‘ no’ to this Resolution.
I should like to point out to my friend that in this matter must be added to
the above the sentiments of patriotism and the defence of our hearths and
homes. He also said that we might be heggars at the end of the war, and that
if well-to-do persons had to bear this hurden they wouhl have nothing left to
give for the development of the country after the war. I would remind him
of what has happened in Belgium, After its occupation by the Germans, what
little money the Belgian people had to spare was squeezed out by the invaders.
If & thing like that were to happen to India, I am sure there would be nothing

_left for the development of the country, hut every pice would be taken away

by the enemy.

“My Hon'ble friend also said that 45 millions is a small amount which
might be borne by the British Government itself. I will remind him of the
old proverb, ‘that even small drops of rain make rivers,and those rivers in
their turn falling into the sea make it a big ocean.’ Similarly, though we are
poor and though we are not ahle to hear all the burdens that might be placed
on ‘us, our engeav_ours at the present moment should be such that we must
place all our resources at the disposal of the Empire, and not a single pice
must be spared to win the war. With these ‘few words, my Lord, on behalf
of my ,Province, I support the Resolution of my Hon’ble friend Sir William
Meyer.” '
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The Hon'ble Raja Sir Rampal Singh :-- My Lord, howso-
ever deeply conscious I might have been of the poverty-stricken condition of
my country and whatsoever might have been the uneasiness on any appre-
hended further increase in the burden of taxation I, in the interest of my
country, could not withhold my support to the Resolution moved by the Hon’ble
the Finance Member. But now having heard the speech of 8ir William Meyer, I
accord it a most hearty support that T can offer. Although India in discharge
of her duty and obligation to the cause of the Empire has rendered services in this
war —services, my Lord, on which we legitimately take pride- -to the best of her
capabilities commensurate with her means and resources, yet in her own interest
as well as out of considerations of deeper consequence 1 strongly hold that no
sacrifice should be considered too great for her, no expenditure too heavy to
incur at this juncture to help the Empire in the subjugation of the German

. militarismh, which at one time seemed to be in the ascendant and a menace to
India herself. It has not yet been fully subducd and the menace is not
yet over, but signs are not wanting that it has heen crippled and humbled, and
with it the threatening to India made more remote. But we cannot sit at ease
until Germany and her Allies are completely overpowered and a victorious
peace concluded. 'With that end in view it isan imperative necessity to main-

tain the Indian Army on a war strength, and also to increasc itas faras possible

not only to guard the borders of this pountry andall possible inlets even outside
it through which the enemy could th{eaten us, but ulso tosend it abroad to help
the Empire. Had it heen an ordinary war, all the extra cost due toit would have
legitimately fallen as they must have fallen up to this time on the British
Ex chequer. But the prolongation of the war, enormous expenditure already
incurred over it by the Imperial Governinent, and at the same time the fact
that the vital interests of this country are also involved in it, justify that India
should now take a larger share than she does at present in respect of the cost of
the military forces raised orto be raised here. '

“ My Lord, these are very hard. times for India as they undoubtedly are 'T
a much greater degree to the countries at war with one another, hut with
this difference that we are too poor to stand any comparison with them as far
as the finances are concerned. They have recuperative power emanating from
a sound and solid financial strength, while we lack.it altogether. They can
stand a financial strain while we caonot. Our poverty is quite apparent from
the fact that a rise in the price . of cloth has made it difficult for the poorer
classes to hide their nakedness. But duty is duty and it must be performed at
any cost and at all sacrifice, and greater the sacrifice greater the credit for that
action. India claims and isan integral part of the Empire. Would it be
proper for her to shrink from the responsibilities and obligations that she owes
toit. I therefore give my whole-hearted assent to the Resolution before the

Council P”

~ The Hon’ble Mir Asad Ali, Khan Bahadur:—“ My Lord, as
I have been convinced by the Hon’ble Sir William Meyer’s speech, which has
removed from my mind any apprehensions with regard to taxation, Iheg to
support this Resolution on the following grounds :—

“«T may he permitted to remind this Council of my esteemed friend and
colleague, the Hon'ble Sir Gangadhar Chitnavis' Resolution unanimously passed
in Council just about this time four years ago. That memorable Resolution gave
expression to ‘ their feelings of unswerving loyalty and enthusiastic devotion to
their King-Emperor and an assurance of their unflinching support to the
British Government,’ and further expressed ‘the opinion that the people of
India, in addition to the military assistance now being afforded by India to the
Empire, would wish. to share in the heavy financial burden now imposed by the

119 »dt,
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War on the United Kingdom.” Since then, my Lord, India has been contri-
buting her share in an everincreasing. degree to the defence of the Ewmpire, and
1 may assure this Council that she is atill prepared to render further help in all
possible ways. But the prolongation of the war demands still greater sacrifices.
In his last message to India, His Majesty the King-Ewmperor asked us to realise
that * the need of the Empire is India’s opportunity.’

“ Again, at the Delhi War Conference in April last, your Excellency observ-
ed that “the liberty of the world must Le won before our aspirations for the
liberalisiog of Indian political institutions can acquire any - tangible
meaning.’ So the Resolution hefore the Council §ive8 India yet another
opportunity to help to win the liberty of the world. The military forces
raised or to be raised in this country may not all be employed in the defence of
our frontiers, and gencrally for home defence. Some have been and may be
employed in Mesopotamia, and others sent {o the eastern theatre of war.
Considering the heavy financial burden of the British Empire as in these
terrible times of war, military expenditure continues to grow by leaps and
bounds, we ought to he able to recognise the justice of India’s increasing share
in bearing a part of this heavy burden, not a: « dependent Lut as an integral
part of the British Empire. Though the end of the war is not yet in. sight,
it has, however, been brought appreciably neacer through the recent continued
successes and victories of the British and their Allies on the Western front.
If this allied offensive is to he pushed vigorously further into the enemy’s
entrenched positions, more money is needed for putting forth still greater
efforts. Enormous sacrificesin men and material have already been made in
stontly opposing the ememy’s advance, and driving him back. To stop
further bloodshed and further sacrifices every part of the Empire, including
India, should now bestir itself aud further aid the Empire in -bringing this
gigantic world struggle to an early and successful close. Indis is fully
aware, my Lord, that her very future depends upon the complete success of
the British arms, and that her political salvation lies in the liberal and pro-
gressive British methods of adininistration along modern constitutional lines.
Since the widened angle of vision has brought together much closer the
rulers and the ruled, we have learnt to identify, in a larger measure and to
a greater extent, our best interests with those of the British Empire. I
desire, thercfore, to give my warm support to the Finance Member’s Résolution,
and trust that it will meet with the unanimous acceptance of this Couneil,” .

The Hon'ble Rui Sita Nath Ray Bahadur:—“My Lord, it is
with the deepest interest that T listened to the speech which the Hon’ble
the Finance Member made i moving the Resolution before the Council.
While I amin sympathy with the object of the Resolution, I regret that it
should still be necessary after four years of devastating war to raise further
forces in this country, but it seems it has become necessary todo 8o by reason of
the obstinate character or determination of the enemy, to successfully crush ,
whom is the great objective of the Allied fortes, and I rejoice to find that my

.valiant countrymen have played and are playing no inconsiderable part to that

end. My Lord, the Allied forces are gaining ground every day. The prospects
everywhere are bright and cheering, and the silver lining is now visible in the

‘dark cloud. Wjth the daily increasing accretion to the army of the Allies, the

relentless foe f.gontinually being hurled back, leaving a daily increasing num-
her of prisoner#;in the hands of the mighty foroes of the Allies.

“ My Lord, mighty England has grudged no expense and no sacrifice for

" the carrying on of the war, not with a view to self-aggrandisement, but with a

view to allow small nations opportunities to determine their own destinies.
India’s contribution may be small compared to the gigaatic contributions in
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men and money which England has hitherto made and may yet make, but, my
Lord, her heart is there perfectly sound, true and loyal. The coniribution that
Indis, a poor agricultural country without any of those conuncreial and
industrial maguates who have made Dugland the richest country in the
world, has bitherto made, is worthy of all praise and I have no doubt she
will yet do more to juslify her counection with England for the last 150 years,
and to prove that that conncetion has heen for the mutual henefit of both
England and India. My Lord, we are on the threshold of a new political life
whose success will be measured in proportion to the sacrifice we sre prepared to
make. If our sacrifice should be considerable, T amm confident under the tegis of
the Britiah rule our future would bc great. Tf the histury of great nations
teaches us one lesson more foreibly than another, it is that nat‘ions are made
through sacrifices, and I am sure, my Lord, that that wholesome lesson shall
not be lost upun my devoted and loyal countrymen.

“There can be no question that Indiais a very poor country. The vast majori- :

ty of the people cannot earn enough money to kecp their body and soul together,

.which. will be evident from the fact that the average income of the people in
India is about Rs. 21 per capita a year. In view of these facts some of my
countrymen think that India should not be called upon again to render further
pecuniary help to England, but I say, would that be a proper attitude for us to
take in her present hour of need ? Perhaps our friends think that India is a
separate entity quite distinct from England, that any adversity that may befall
England will not affect India, she will remain firmly seated in her present-
position. This is certainly a notion altogether false and misleading. My Lord,
I cannot contemplate how wretched and miserable would be the position of
India in case our so-called friends, the GGermans, succeed in crossing the Indus
and appear on the plains of India with Gites and Puranes in their hands y
preaching the doctrines of the sacred religion of the Hindus. 'I'he result, I am
sure, would be extremely disastrous. I cannot contemplate the misery of such

. & picture.

“T beg to remind my countrymen, my Lord, that our fortune, our ]'nos-
perity and the general well-being of the country are inextricably mixed up
and entwined with those of England, and they are absolutely dependent on the
existence of the British Empire as a whole and the maintenance of her proud
. position in the comity of nations. We have lived together as brethren and

fellow-subjects for more than 150 years sharing in one another’s joy and
* BOITOWS.

“With these words, I beg to support the Resolution.”

The Hon’ble Mr. Malcolm Hogg :—*My Lord, I wish to-accord o5,
the complete and- hearty support of the Chamber I represent and myself to the,
~Resolution which has been moved by the Hon'ble the Finance Member, and on
this occasion I am glad to be able to speak not only for my own Chamber but also
- for the other leading European Chamber of Western India, the Karachi Chamber,
as I havereceived a telegram from the Chairman of that Chamber expressing his **
Chamber’s hearty support of this Resolution, and their hope that it will be
unanimously passed, a hope in which I also share. I think very few words
" are needed from me to elaborate our sup¥ort to this Resolution, but I would
just like to refer to one or two points. In the first place, I think it is as well
to emphasise that neither the Resolution itself, nor my or I am sure any ome
else’s support of it, carries with it any disparagement whatever of the efforts
which India has so far made. As the war progresses appeals for further efforts
have to be made, have been ingde in other parts of the Empire, and such
appeals carry with them no digparagement or criticism whatever. I am also
glad to be able to support not .only the general principles of thf Resolution,
174LD . 9"

A
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hut the general proposals by which the Hon’blo the Finance Member proposes
to meet its consequences, that is to euy, his dietwmn that an excess profits tax
will stand in the forefront of any taxation which may be necessary. 1t will
probably he within the memory of many Hon’ble Membhers that at the time the
super-tax was introduced my predecessor in this Conncil opposed its application
to companies, not on the ground that companies ought not to he further taxed,
hut on the ground that the super-tax was not a sound way of taxing companies.
From that opinion we have in no way moved, and my Chamber thinks still that
an excess profits tax on the lines of the excess profits tax that has heen adopted
in Englaud is a far more proper way of taxing industrinl and commercial profits
than the application of the super-tax. However, that is a point which
may be argued at greater length oun a subsequent occasion, if necessary. 1
want to say a word or two ahout the amendments that have heen put forward. I
cannot support in any way the amendment of the Hon’ble Mr. 8arma, Lecause

it seems to me to be unreasonable to ask this Council to tie the hands of Govern-
ment in the [uture so completely as his amendment would do. Ido not think
I need say anything more about that amendment as the Hon’ble the Finance
Member has dealt with it very effectively. There is, then, the amendment
hrought forward by the Hon'ble Mr. Sastri. T quite agree that as to the actual
wording of that amendment, there is very little to take exception to, but I do
just want to ask my Hon’ble friend two questions. In the first place, is his
amendment necessary ? His amendment .proposes to limit the scope of the
Resolution to the terms 6f the Hon’ble mover’s speech.  But surely that limit is
already there. I am sure that my Hon’ble friend never meant to suggest that
Government havirg obtained the sanction of this Council to the Resolution by
the Hon'ble mover’s eloquence, would then attempt to interpret the Resolution
in a wider scnse than is indicated in the Hon’hle mover’s speech. - That, I am -
sure, was not meant to be implied, but if that is not implied, where is the neces-
sity for this limiting amendment ? I submit, therefore, that the amendment is
not necessary, and I would ask my Hon'’ble friend another question. Is the
limiting amendment wise, is it politic ? Is there not a danger, and I for one
honestly belieye there is, that the placing of any limiting amendment or limit-
ing addition to this Resolution, however innocuous it may be in itself, may do
something to detract from the effect which this Resolution will have in the
Empire and the world at large ? Does it not lay this Council open to a certain
amount of misrepresentation, a certain amount of suggestion that they met this
appeal in a rather grudging spirit ? I do not for a moment suggest that that was
my Hon’ble friend’s intention. I am sure it was not, but I do honestly believe
that there is a danger of that interpretation being put upon the addition of even
the most innocuous amendment to this Resolution. And I would ask Hon'ble
Members to believe that I speak solely and absolutely with no other idea than a
wish for the good name of India in the Empire and the world at large. I would
therefore make an earnest appeal to my Hon’ble friends, both of them, to with-
draw their:amendments and to the non-official Members of this Council to pass
this Resolution in its original form unanimously.” '

The Council then adjonrned to Tuesday, the 10th Septemlier, 1018,

Bmtay } A P. MUDDIMAN,

The 17th Septembe;-; f§18 s+ Secretary {o the Government of Ingis,

* Legislatioe Departmént.





